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REPORT OF THE JOINT COMMITTEE

1. the Chairman of the Joint Committee to which the *Bill to 
provide for the welfare of motor transport workers and to regulate 
the conditions of their work was referred, having been authorised to 
submit the report on their behalf, present their Report, with the 
Bill as amended by the Committee annexed thereto.

2. The Bill was introduced in the Lok Sabha on the 29th April, 
1960. The motion for reference of the Bill to a Joint Committee 
of the Houses was moved in the Lok Sabha by Shri Abid Ali, Deputy 
Minister of Labour on the 3rd August, 1960 and was discussed and 
adopted on the same day (Appendix I).

3. The Rajya Sabha discussed the motion on the 31st August, 
I960 and the 1st September, 1960 and concurred in the said motion 
on the 1st September, 1960 (Appendix II).

4. The message from the Rajya Sabha was read out to the Lok 
Sabha on the 3rd September, 1960.

5. The Committee held eight sittings in all.

6. The first sitting of the Committee was held on the 7th Septem
ber, 1960 to draw up a programme of work. The Committee at this 
sitting decided to hear evidence from associations, public bodies and 
individuals desirous of presenting their suggestions or views before 
the Committee and to issue a press communique inviting memoranda 
for the purpose. The Chairman was authorised to decide, after 
examining the memoranda submitted by them as to which of the 
associations, public bodies etc. should be called to give oral evidence 
before the Committee.

7. Twenty Memoranda/representatioms on the Bill were received 
by the Committee from different associations and public bodies as 
mentioned in Appendix III.

8. At their second, third and fourth si* tings held on the 10th, 
11th and 12th October, 1960 respectively, the Committee heard evi
dence given by nine associations specified in Appendix IV.

'Published in Part II Section 2 of the Gazette of India, Extraordinary* dated the 
S9th April, i960.
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9. The Committee have decided that the whole of the evidence 
given before them should be laid on the Table of the House.

10. At their fifth sitting held on the 13th October, 1960, the Com
mittee held a general discussion on the points arising out of the 
evidence given before them.

11. The Committee considered the Bill clause by clause at their 
sixth and seventh sittings held on the 4th and 5th November, 1960 
respectively.

12. The Report of the Committee was to be presented by the first 
day of the Twelfth Session. As this could not be done the Com
mittee requested for extension of time on the 14th November, 1960 
which was granted upto the 5th December, 1960.

13. The Committee considered and adopted the Report on the 
30th November, 1960.

14. The observations of the Committee with regard to the princi
pal changes proposed in the Bill are detailed in succeeding para
graphs.

15. Clause 1.—The Committee are of the opinion that some speci
fic date should be fixed by which time the Act should be made 
applicable in all the States. They accordingly suggested 31st 
December, 1961 as the date for this purpose.

They further feel that the Act should be made applicable to 
every motor transport undertaking employing five or more instead 
of ten or more motor transport workers and the powers of the State 
Governments should consequently extend to applying the Act to 
motor transport undertakings employing less than five motor trans
port workers.

The clause has been amended accordingly.
16. Clause 2.— (i)Item (d).—The Committee feel that in the cast 

of a motor transport worker whose duty commences before mid
night but extends beyond mid-night, the following day for him 
should be deemed to be the period of twenty-four hours beginning 
when such duty ends, and the hours that he has put in after mid
night should be counted in the previous day.

The item has been amended accordingly.
(ii) Item (h).—1The Committee are of the opinion that the con

ductor and the time keeper should be specifically enumerated among 
th« motor transport worker*.

* (iv ) ‘



(V)

The Committee further feel that persons referred to in (1) k (11) 
of this item should be Included as motor transport workers for the 
purpose of clause 8.

The item has been amended accordingly..

The other amendments made in the clause art of consequential 
and of drafting nature.

17. Original clause 3.—The Committee are of the view that for 
the purpose of this legislation, the hours of work and other condi
tions of employment of the motor transport workers engaged in 
different types of motor transport services should be identical with 
the result that classification of motor transport services into three 
distinct categories viz. the city service, the long distance passenger 
•ervice and the long distance freight service would not be necessary 
and should be done away with.

The clause has, therefore, been omitted.

18. Clause 5 (Original clause 6).—The Committee are of the 
opinion that powers of the inspector should be enlarged. He should 
have the power to stop a transport vehicle for as long as may be 
reasonably necessary. He should also be empowered to search pre
mises and seize or take copies of registers or documents which he 
may consider relevant in respect of any offence committed by an 
employer. For this purpose, the provisions of section 98 of the Code 
of Criminal Procedure, 1898 relating to search of a house suspected 
to contain stolen property, forged documents etc. should be made 
applicable to a search or seizure under this clause.

The clause has been amended accordingly.

19. Clause 9 (Original clause 10).—The amendments made in the 
clause are of a clarificatory or drafting nature.

20. Clause 10 (Original clause 11).—The Committee are of the 
view that the responsibility of the employer for providing uniform* 
to the motor transport workers should be limited to the drivers, the 
conductors and the line checking staff.

They also feel that no washing allowance should be payable by 
an employer where he has made adequate arrangements for the 
washing of uniforms at his own cost.

The clause has been amended accordiagjjr. •



21. Clause 12 (Original clause 13) .—Amendment made in the 
clause is of a verbal nature.

22. Clause 13 (Original clauses 14, 15 and 16).—Original clauses
14, 15 and 16 sought to provide separately the hours of work and 
spread-over for motor transport workers engaged in city service, long 
distance passenger service and long distance freight service. Since 
the Committee have recommended in para 17 above for the abolition 
of classification of motor transport services revision of these clauses 
has become necessary. The Committee have now provided uniform 
working hours for all the adult motor transport workers. Normally 
an adult motor transport worker should not be required to work 
for more than eight hours on any day and forty-eight hours in any 
week. However, in the case of long distance routes or on festive or 
other occasions as may be notified the worker might be required 
or allowed to work upto ten hours on any day and fifty-four hours 
in any week. In cases of breakdown or dislocation of services or 
interruption of traffic, or an act of God the hours of work might be 
increased subject to such conditions and limitations as may be pres
cribed.

The revised clause 13 provides for the same.

As regards spread-over suitable provision has been made in new 
clause 16.

23. Clause 14 (Original clause 17).—The Committee consider that 
an adolescent should not be employed or required to work as a 
motor transport worker between the hours of 10 p .m . and 6 a .m . 
instead of between 10 p .m . and 5 a .m .

Provision has been made accordingly.

24. Clause 15 (Original clause 18).—The amendments made in 
the clause are of consequential or drafting nature.

25. Clause 16 (New Clause).—The Committee are of view that 
except in cases of unforeseeable circumstances as enumerated in the 
second proviso to clause 13, the hours of work of an adult transport 
worker should be so arranged that inclusive of rest under clause 15 
they should not spread-over more than twelve hours a day. This 
has been provided under sub-clause (1).

Sub-clause (2) lays down that in the case of an adolescent motor 
transport worker the hours of work should not spread-over more 
than nine hours on any day including rest interval.



26. Clause 17 (Original clause 19).—The Committee are of the 
opinion that the hours of work of a motor transport worker should 
not be split into more than two spells on any day and the period of 
rest interval of two hours between split duty need not be spedficalr 
ly laid down.

The clause has been recast accordingly.

27. Clause 19 (Original clause 21).—The Committee feel that in 
order to prevent dislocation of a motor transport service, an em
ployer may require a motor transport worker to work on a day of 
rest which is not a holiday.

The clause has been amended accordingly.

The other amendment made in the clause is consequential to an 
amendment accepted in clause 2(dl).

28. Clause 20 (Original clause 22).—The Committee feel that the 
compensatory day of rest to be allowed to a motor transport worker 
under the clause should be allowed to him within two months 
immediately following the month in which the day of rest was due 
to him.

The clause has been amended accordingly.

29. Clause 24 (Original clause 26).—The Committee are of the 
opinion that if an inspector thinks that a motor transport worker is 
an adolescent, he should be empowered to ask the employer to have 
such worker examined by a certifying surgeon and also direct that 
such a worker shall not be employed! or permitted to work, until 
he had been granted a certificate of fitness under clause 23.

The clause has been recast accordingly.

30. Clause 26 (Original clause 28).—The Committee are of the 
view that extra wages for overtime to an adult motor transport 
worker should be twice his ordinary rate of wages when he works 
for more than eight hours on any day as referred to in the first pro
viso to clause 13 or is required to work on a dlay of rest. The Com
mittee further feel that similarly overtime wages should be paid to 
an adolescent motor transport worker if he works on a day of rest, 
For the aforesaid purposes, the ordinary rate of wages should mean 
the worker’s basic wage plus dearness allowance.

In the case of overtime work put in by a motor transport work
er due to unforeseeable circumstances as enumerated in the second 
1438 (B) L.S.—2.
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proviso to clau9e 13 the extra wages in respect of such overtime 
should be left to be prescribed by rules to be made under the Act.

The clause has been recast accordingly.
31. Clause 28 (Original clause 30).—The Committee feel that a 

motor transport worker proceeding on leave should be able to draw 
on application made an advance approximately equal to his wages 
for the period of leave andi the amount so paid shall be adjusted 
against the wages dlue to him for that period of leave.

The clause has been amended accordingly.
The other amendment made in the clause is of a clarificatory 

nature.
32. Clause 32 (Original clause 34).—The Committee feel that be

sides the contravention of the provisions of the Act, wilful disobedi
ence of directions lawfully given by a person or an authority so em
powered, should also be punishable under this clause.

A provision has been made accordingly.
33. Clause 35 (Original clause 37).—The Committee feel that in 

order to ensure expeditious action against defaulters a complaint by 
an inspector should be enough for the courts to take cognizance of 
an offence under the Act.

The clause has been amended accordingly.
34' Clause 38 (Original clause 40).—The Committee are of the 

opinion that the State Government should also be empowered to 
grant exemptions under this clause to motor transport workers 
holding supervisory or managerial positions and to part-time 
workers.

They further feel that the exemptions should be granted by a 
notification a copy of which should be sent to the Central Govern
ment before issue.

The clause has been amended accordingly.
35. Clause 40 (Original clause 42).—The amendments made in 

the clause are either consequential to the amendments made in 
other clauses or are clarificatory in nature.

36. The Joint Committee recommend that the Bill as amended 
be passed.

N e w  D e l h i;
The 3rd December, 1960.

MULCHAND DUBE, 
Chairman, ■ 

Joint Committee.
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JMHi'sm *T^t (*M d 1 I T̂î T WlM< cl^*l ^TPTFT W^T 
^  3?n^T w *rr̂ #3r fmr^r ?r ^ m ^ r

2IT# « T V # v t l f f ^ x  IT ^ ’ T ^ ' T ^ T  ^ T  % w f w i f t  
HT?^»r ?r=rn?^ ^  f t w r  q f  ?T?r f r f t f  r̂ ^ ir tv  

I k f t l f l  WpqgfT t f ¥  ^mTFJT tcPT TK  #  ^ T T ^ r  
< H T 3 ^ r f ^ n  ^rnrr • q i f ^  ^ft « n i R f , r?r ^  i

fe^fr,
 ̂ H \ ° «

• I (ix) !

TTR%f m f  ®nrf i



n

The Bill, as it has emerged from the Committee is definitely 
improved in many respects. But we however,' feel that some of 
the recommendations fall short of the objectives to improve the 
working conditions of the Road Transport Workers. Therefore, the 
need to amend certain clauses.

Hours of Work: Clause 13.—This clause deals with the hours 
of work. We are of opinion that hours of work for those engaged 
in the Road Transport Services operating in big cities and hill dis
tricts should not be more than seven hours in any day and forty- 
two hours in any week in view of the very arduous nature of work-

As per the first proviso to this clause hours of work may be 
increased to ten hours in a day and fifty-four hours in a week. In 
this proviso ‘peak hours’ should not be included as the operation 
of Transport Services during the ‘peak hours’ is a normal feature 
in the big cities and there is no difficulty in preparing the schedule 
.specifying the hours of work a Transport worker has to perform.

2. Spread-over: Clause 14.—The spread-over is limited to twelve 
hours in any day. This in our view is a little on the high side and 
likely to vitiate the very provision of limitation of hours of work 
in clause 13. We suggest that spread-over should not be more than 
ten-and-a-half hours in any day.

3. Annual leave with wage: Clause 27—The annual leave with 
wage for the Road Transport Workers under this Clause is not 
adequate. It should be increased so that he may at least have 20 
days in a year.

T. B. VITTAL RAO

N e w  D e lh i ;  PARVATHI M. KRISHNAN.
The 3rd December, 1960.

K. L. NARASIMHAM

(x) 1
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THE MOTOR TRANSPORT WORKERS BILL, i960
(As R E P O R TE D  B Y  T H E  J O I N T  C O M M I T T E E )

(Words side-lined or under-lined indicate the amendments suggested 
by the Committee; asterisks indicate omissions.)

A

BILL

to provide for the welfare of motor transport workers and to regulate 
the conditions of their work.

Be it enacted by Parliament in the Eleventh Year of the Republic 
of India as follows:—

CHAPTER I 

P r e l i m i n a r y

5 1. (1) This Act may be called the Motor Transport Workers Act, Short title,extent, com-
lyoU . menoement

and applica
tion.

(2) It extends to the whole of India except the State of Jammu 
and Kashmir.

(3) It shall come into force on such date, not being later than 
10 the 31st day of December, 1961, as the Central Government may, by

notification in the Official Gazette, appoint and different dates may 
, be appointed for different States.

Bill No. 27 B of i960.



2

Oaftaitiont.

(4) It applies to every motor transport undertaking employing 
five or mare motor transport workers:

Provided that the State Government may, after giving not less 
than two months’ notice of its intention so to do, by notification in 
the Official Gazette, apply all or any of the provisions of this Act 5 
to any motor transport undertaking employing * * *
less than five motor transport workers.

2. In this Act, unless the context otherwise requires,—
(a) “adolescent” means a person who has completed his 

fifteenth year but has not completed his eighteenth year; io
(b) “adult” means a person who has completed his eighteenth 

year;
(c) “child” means a person who has not completed his 

fifteenth year;

* * * * * * j j

(d) “day” means a period of twenty-four hours beginning 
at midnight:

Provided that where a motor transport worker’s duty 
commences before midnight but extends beyond midnight, the 
following day for him shall be deemed to be the period of 20 
twenty-four hours beginning when such duty ends, an cl the 
hours he has worked after midnight shall be countwll in the 
previous day;

(e) “employer” means, in relation to any motor transport 
undertaking, the person who, or the authority which, has the 25 
ultimate control over the affairs of the motor transport under
taking, and where the said affairs are entrusted to any other 
person whether called a manager, managing director, managing 
agent or by any other name, such other person;

(/) “hours of work” means the time during which a motor 30 
transport worker is at the disposal of the employer or of any 
other person entitled to claim his services and includes_

(i) the time spent in work done during the running
time of the transport vehicle;

(ii) the time spent in subsidiary work; and



(iii) periods of mere attendance at terminals of less 
than fifteen minutes;

Explanation.—For the purposes of this clause—

(1 ) “running time” in relation to a working day means the 
time from the moment a transport vehicle starts functioning 
at the beginning of the working day until the moment when 
the transport vehicle ceases to function at the end of the working , 
day, excluding any time during which the running of the 
transport vehicle is interrupted for a period exceeding such 
duration as may be prescribed during which period the persons 
who drive, or perform any other work in connection with the 
transport vehicle are free to dispose of their time as they please 
or are engaged in subsidiary work;

(2 ) “subsidiary work” means work in connection with a 
transport vehicle, its passengers or its load which is done out
side the running time of the transport vehicle, including in 
particular—

(i) work in connection with accounts, the paying in of 
cash, the signing of registers, the handling in of service 
sheets, the checking of tickets and other similar work;

(ii) the taking over and garaging of the transport 
vehicle;

(iii) travelling from the place where a person signs on 
to the place where he takes over the transport vehicle and 
from the place where he leaves the transport vehicle to the 
place where he signs off;

(iv) work in connection with the upkeep and repair of 
the transport vehicle; and

(v) the loading and unloading of the transport 
vehicle;

(3) ‘ ‘period of mere attendance” means the period during 
which a person remains at his post solely in order to reply to 
possible calls ox to resume action at the time fixed in the duty 
schedule;

* * * * * *
(g) “motor transport undertaking” means a motor trans

port undertaking engaged in carrying passengers or goods or 
both by road for hire or reward, and includes a private carrier;



63 of 1948.

(h) “motor transport worker” means a person who 1st 
required to work or is engaged directly or through any agency, 
in a professional capacity on a transport vehicle or who attends 
to duties in connection with the arrival, departure, loading or 
unloading of such transport vehicle and includes a driver, 5 
conductor, cleaner, station staff, line checking staff, booking 
clerk, cash clerk, depot clerk, time-keeper or attendant, but 
except in section 8 does not include—

• (i) any such person who is employed in a factory as
defined in the Factories Act, 1948; 10

(ii) any such person to whom the provisions of any 
law for the time being in force regulating the conditions 
of service of persons employed in shops or commercial 
establishments apply;

* * * * *  i j

(i) “prescribed” means prescribed by rules made under 
this 'Set;

(j) “qualified medical practitioner” means a person having 
a certificate granted by an authority specified in the Schedule 
to the Indian Medical Degrees Act, 1916, or notified under sec- 20 7 of 1916. 
tion 3 of that Act or specified in the Schedules to the Indian 
Medical Council Act, 1956, and includes any person having a cer- 102 of 1956. 
tificate granted under any Provincial or State Medical Council 
Act;

* * * * * *  25

(fe) “spread-over” means the period between the com
mencement of duty on any day and the termination of duty on 
that day;

4

J l)  “wages” has the meaning assigned to it in clause (vi) , 0 
of section 2 of the Payment of Wages Act, 1936; 4 {r ^

(m) “week” means the period between midnight on 
Saturday night and midnight on the succeeding Saturday night;

(n^all other words and expressions used but not defined In 
this Act and defined in the Motor Vehicles Act, 1939, shall have a« . , 
the meanings respectively assigned to them in that Act. I939’
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CHAPTER II 

R e g i s t r a t i o n  o f  m o t o r  t r a n s p o r t  u n d e r t a k i n g s  

* * * * *

3. (1) Every employer of a motor transport undertaking to which *fe*̂ *” Uon
5 thir^ct applies shall have the undertaking registered under this transput 

Act.
(2) An application for the registration of a motor transport 

undertaking shall be made by the employer to the prescribed 
authority in such form and within such time as may be prescribed.

10 (3) Where a motor transport undertaking is registered under
this Act, there shall be issued to the employer a certificate of regis
tration containing such particulars as may be prescribed.

CHAPTER III 
I n s p e c t i n g  s t a f f

15 4. (1) The State Government may, by notification in the Official ^
Gazette, appoint for the State a duly qualified person to be the chief inspectors, 
inspector and as many duly qualified persons to be inspectors sub
ordinate to the chief inspector as it thinks fit.

(2) The chief inspector may declare the local limits within
20 which inspectors shall exercise their powers under this Act, and

may himself exercise the powers of an inspector within such local 
limits as may be assigned to him by the State Government.

(3) The chief inspector and all inspectors shall be deemed to be 
public servants within the meaning of section 21 of the Indian Penal

25 Code.
5. ( 1) Subject t© such conditions and restrictions as the State Powers of 

Government may by general or special order impose, the chief ^*g>in’pec" 
inspector or an inspector may—

(a) make such examination and inquiry as he thinks fit in
30 order to ascertain whether the provisions of this Act or rules 

made thereunder are being observed in the case of any" motor 
transport undertaking, and for that purpose require the driver 
of a transport vehicle to cause the transport vehicle to stop and 
remain stationary so long as may reasonably be necessary;

35 (b) with such assistance, if any, as he thinks fit, enter,
•inspect and search any premises which he has reason to believe

1447 (B) L.S.D.—2.
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is under use' or occupation of any motor transport undertaking 
at any reasonable time for the purpose of carrying out the 
objects of this Act;

(c) examine any motor transport worker employed in a 
motor transport undertaking or require the production of any 5 
register or other document maintained in pursuance of this Act, 
and take on the spot or otherwise statements of any person 
which he may consider necessary for carrying out the purposes 
of this Act;*

(d) seize or take copy of such registers or documents or 10 
portions thereof as he may consider relevant in respect of an 
offence under this Act which he has reason to believe has been 
committed by an employer;

(e) exercise such other powers as may be prescribed:

Provided that no person shall be compelled under this sub
section to answer any question or make any statement tending to 
incriminate himself.

(2) The provisions of the Code of Criminal Procedure, 1898, 5 of 1898.
•hall, so far as may be, apply to any search or seizure under this 
section as they apply to any search or seizure made under the 20 
authority of a warrant issued under section 98 of the said Code.”.

Facilities to 6 Every employer shall afford the chief inspector and an 
ITins ĉtorl. inspector all reasonable facilities for making any entry, inspection, 

examination or inquiry under this Act.

7. (1) The State Government may appoint qualified medical 25 
practitioners to be certifying surgeons for the purposes of this Act 
within such local limits or for such motor transport undertakings 
or class of motor transport undertakings as it may assign to tVm 
respectively.

(2) The certifying surgeon shall perform such duties as may be 30 
prescribed in connection with—

(a) the examination and certification of motor transport 
workers;

(b) the exercise of such medical supervision as may be 
prescribed where adolescents are, or are to be, employed as,*  
motor transport workers in any work in any motor transport 
undertaking which is likely to cause injury to their health.

Certifying
surgeons.
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CHAPTER IV 

W e l f a r e  a n d  h e a l t h

8. (1) The State Government may make rules requiring that in Castaena. 
every place wherein one hundred motor transport workers or more

S employed in a motor transport undertaking ordinarily call on duty 
during every day, one or more canteens shall be provided and 
maintained by the employer for the use of the motor transport 
workers. j

(2) Without prejudice to the generality of the foregoing power,
10 such rules may provide for—

(a) the date by which the canteens shall be provided;
(b) the number of canteens that shall be provided and the

standards in respect of construction, accommodation, furniture 
and other equipment of the canteens;

15 (c) the foodstuffs which may be served therein and the
charges which may be made therefor;

(d) the constitution of a managing committee for a 
canteen and the representation of the motor transport workers 
in the management of the canteen.

20 (3) The State Government may, subject to such conditions as
it may impose, delegate to the chief inspector the power to make 
rules with reference to clause (c) of sub-section (2).

9. (1) In every place wherein motor transport workers employ- _Rest room
ed m a motor transport undertaking are required to halt at night,

25 there shall be provided and maintained by the employer for the use 
of those motor transport workers such number of rest rooms or such 
other suitable alternative accommodation, as may be prescribed.

(2) The rest rooms or the alternative accommodation to be pro
vided under sub-section (1 ) shall be sufficiently lighted and venti-

30 lated and shall be maintained in a clean and comfortable condition,

(3) The State Government may prescribe the standards in 
respect of construction, accommodation, furniture and other equip
ment of rest rooms or the alternative accommodation to be provided 
under this section.

35 10. (J) The State Government may, by notification in the Uniforms.
OfScIaT Gazette, make rules requiring an employer of a motor



Medical faci
lities.

Fint-sJd
facilities.

transport undertaking to provide for the drivers, conductors and 
line checking staff employed in that undertaking such number and 
type of uniforms, raincoats or other like amenities for their pro
tection from rain or cold as may be specified in the rules.

(2) There shall be paid to the drivers, conductors and line 5 

checking staff by the employer an allowance ior * washing of uni
forms provided under sub-section (1) at such rates as may be 
prescribed:

Provided that no such allowance shall be payable by an em
ployer who has made at his own cost adequate arrangements for 10 
the washing of uniforms.

11. There shall be provided and maintained by the employer so
as to be readily available such medical facilities for the motor 
transport workers at such operating centres and halting stations as 
may be prescribed by the State Government. 15

12. (1) There shall be provided and maintained by the employer 
so as to be readily accessible during all working hours a first-aid  ̂
box equipped with the prescribed contents in every transport vehicle.

(2) Nothing except the prescribed contents shall be kept in a
first-aid box. 20

(3) The first-aid box shall be kept in the charge of the driver
or the conductor of the transport vehicle who shall be provided 
facilities for training in the use thereof. — — —

Roan of 
work.

CHAPTER V 

H o u r s  a n d  l i m i t a t i o n s  o f  e m p l o y m e n t

13. No adult motor transport worker shall be required or allow
ed to work for more than eight hours in any day and forty-eight 
hours in any week:

Provided that where any such motor transport worker is engaged 
in the running of any motor transport service on such long distance 
route, or on such festival and other occasion or during such peak hours 
as may be notified in the prescribed manner by the prescribed 
authority, the employer may, with the approval of such authority, 
require or allow such motor transport worker to work for more than 
eight hours in any day or forty-eight hours in any week but in no 
case for more than ten hours in a day and fifty-four hours in a week, 
as the case may be:

25

30

35



Provided further that in the case of a breakdown or dislocation 
of a motor transport service or interruption of traffic or act of God, 
the employer, may, subject to such conditions and limitations as 
may be prescribed, require or allow any such motor transport 
worker to work for more than eight hours in any day or more than 
forty-eight hours in any week.

14. No adolescent shall be employed or required to work as a Hoursof
motor transport worker in any motor transport undertaking— adolescents

employed a»
10 (a) for more than six hours a day including rest interval motor irans-

of half-an-hour; p c n - 'k * .

(b) b etw een  th e hours of 10 p .m . and 6 a .m .

15 . ( 1 ) The hours of work in relation to adult motor transport Daily inter
workers on each day shall be so fixed that no period of work shall vals for rest*

15 exceed five hours and that no such motor transport worker shall 
work for more than five hours before he has had an interval for 
rest for at least half-an-hour: •

Provided that the provisions of this sub-section in so far as they 
relate to interval for rest shall not apply to a motor transport work- 

20 er who is not required to work for more than six hours on that day.
(2) The hours of work on each day shall be so fixed that a motor 

transport worker is, except in any case referred to in the second pro
viso to section 13, allowed a period of rest of at least nine consecu
tive hours between the termination of duty on any one day and the 

25 commencement of duty on the next following day.
1 6 . ( 1 ) The hours of work of an adult motor transport worker spread-over, 

shall, except in any case referred to in the second proviso to section
13, be so arranged that inclusive of interval for rest under section
15, they shall not spread-over more than twelve hours in any day.

30 (2) The hours of work of an adolescent motor transport worker
shall be so arranged that inclusive of interval for rest under section
14, they shall not spread-over more than nine hours in any day.

35

17. Subject to the other provisions contained in this Act, the Split duty, 
hours of work of motor transport worker shall not be split into more
than two spells on any day*

1 8 . (1) There shall be displayed and correctly maintained by Notice of 
every employer a notice of hours of work in such form and manner work.
as may be prescribed showing clearly for every day the hours during 
which each adult motor transport worker may be required to work.



to

(2) Subject to the other provisions contained in this Act, no such 
motor transport worker shall be required or allowed to work other
wise than in accordance with the notice of hours of work so display
ed.

Corrpensa- 
lory day of 
rest.

Prohibition 
of employ
ment of 
children.

10

15

Weekly rest. 19. (1) The State Government may, by notification in the Official 
Gazette, make rules providing for a day of rest in every period of 
seven days, which shall be allowed to all motor transport workers.

(2) Notwithstanding anything contained in sub-section (I), and 
employer may, in order to prevent any dislocation of a motor trans
port service, require a motor transport worker to work on any day 
of rest which is not e holiday so, however, that the motor transport 
worker does not work for more than ten days consecutively without 
a holiday for a whole day intervening.

(3) Nothing contained in sub-section (1) shall apply to any motor 
transport worker whose total period of employment including any 
day spent on leave is less than six days.

20. Where, as a result of any exemption granted to an employer 
under the provisions of this Act from the operation of section 19, a 
motor transport worker is deprived of any of the days of rest 
to which he is entitled under that section, the motor transport work
er shall be allowed within the month in which the days of rest are 
due to him or within two months immediately following that month, 
compensatory holidays oi equal number to the days of rest so lost.

CHAPTER VI 
Em plo ym e n t  of young persons 25

21. No child shall be required or allowed to work in any capacity 
in any motor transport undertaking.

20

Adolescents 22. No adolescent shall be required or allowed to work as a motor 
mo?oryuans- transport worker in any motor transport undertaking unless—
port workers 
to carry
tokcn*' (a) a certificate of fitness granted with reference to

under section 23 is.in the custody of the employer; and
(b) such adolescent carries with him while he is at work 

a token giving a reference to such certificate.

30

Certificate 
of fi ness.

23. (1) A certifying surgeon shall, on the application of any adole
scent or his parent or guardian accompanied by e document signed 35 
by the employer or any other person on his behalf that such person



4 of 1936.

will be employed as a motor transport worker in a motor transport 
undertaking if certified to be fit for that work, or on the application 
of the employer or eny other person on his behalf with reference to 
any adolescent intending to work, examine such person and ascer
tain his fitness for work as a motor transport worker.

(2) A certificate of fitness granted under this section shall be 
valid for a period of twelve months from the date thereof, but may 
be renewed.

(3) Any fee payable for a certificate under this section shall be 
10 paid by the employer and shall not be recoverable from the adole

scent, his parent or guardian.
24- Where an inspector is of opinion that a motor transport Power to 

worker working in any motor transport undertaking without a cer
tificate of fitness is an adolescent, the inspector may serve on the examination. 

15 employer a notice requiring that such adolescent motor transport 
worker shall be examined by a certifying surgeon and such adoles
cent motor transport worker shall not, if the inspector so directs, be 
employed or permitted to work in any motor transport undertaking 
until he has been so examined and has been granted a certificate of 

20 fitness under section 23.
* iMB

CHAPTER VII 
W ages and leave

25. The Payment of Wages Act, 1936, as in force for the time Act 4 of 
being, shall apply to motor transport workers engaged in a motor *p(3,fy

25 transport undertaking as it applies to wages payable in an industrial payment 
establishment as if the said Act had been extended to the payment ^  S  
of wages of such motor transport workers by a notification of the tiansport 
State Government under sub-section (5) of section 1 thereof, and wor er*‘ 
as if a motor transport undertaking were an industrial establish- 

30 ment within the meaning of the said Act.
26. (1) Where an adult motor transport worker works for more Extra wagei 

than eight hours in any day in any case referred to in the first pro- f?r over 
viso to section 13 or where he is required to work on any day of * 
rest under sub-section (2) of section 19, he shall be entitled to wages

35 at the rate of twice his ordinary rate of wages in respect of the over 
time work or the work done on the day of rest, as the case may be.

(2) Where an adult motor transport worker works for more than 
eight hours in any day in any case referred to in the second proviso 
to section 13, he shall be entitled to wages in respect of the over

40 time work at such rates as may be prescribed.
(3) Where an adolescent motor transport worker is required to 

work on any day of rest under sub-section (2) of section 19, he

11



Annual 
leave with 
wages.

shall be entitled to wages at the rate of twice his ordinary rate of 
wages in respect of the work done on the date of rest.

(4) For the purposes of this section, “ordinary rate of wages” l 
in relation to a motor transport worker means his basic wages plusl 
dearness allowance-

27. (I) Without prejudice to such holidays as may be prescribed, 
every motor transport worker who has worked for a period of two 
hundred and forty days or more in a motor transport undertaking 
during a calendar year shall be allowed during the subsequent 
calendar year leave with wages for a number of days calculated at 10 
the rate of—

(a) if an adult, one day for every twenty days of work
performed by him during the previous calendar year; and

(b) if an adolescent, one day for every fifteen days of work
performed by him during the previous calendar year. 15
(2) A motor transport worker whose service commences other

wise than on the first day of January shall be entitled to leave with 
wages at the rate laid down in clause (a) or, as the case may be, 
clause (b) of sub-section (2) if he has worked for two-thirds of the 
total number of days in the remainder of the calendar year. 20

(3) If a motor transport worker is discharged or dismissed from
service during the course of the year, he shall be entitled to leave 
with wages at the rate laid down in sub-section (1), even if he has 
not worked for the entire period specified in sub-section (1) or sub
section (2) entitling him to earned leave. 25

(4) In calculating leave under this section, fraction of leave of 
half a day or more shall be treated as one full day’s leave, and 
fraction of less than half a day shall be omitted.

(5) If a motor transport worker does not in any one calendar 
year take the whole of the leave allowed to him under sub-section 30
(1) or sub-section (2), as the case may be, any leave not taken by 
him shall be added to the leave to be allowed to him in the succeed
ing calendar year:

Provided that the total number of days of leave that may be 
carried forward to a succeeding year shall not exceed thirty in the 35 
case of an adult or forty in the case of an adolescent.

(6) In this section, ‘calendar year” means the year commencing
on the first day of January. •

Explanation.—For the purposes of this section, leave shall not
include weekly holidays or holidays for festival or other similar ,Q
occasions whether occurring during or at either end of the period of 
leave.

ii
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28. (1) For the leave allowed to a motor transport worker under wage* dur- 
section 27, he shall be paid at the rate equal to the daily average of Ĵ riod. leftve 
his total full time wages, exclusive of any overtime earnings and
bonus, if any, but inclusive of dearness allowance and the cash

5 equivalent of the advantage, if any, accruing by the concessional
supply by the employer of foodgrains for the day on which he work
ed.

(2) A  motor transport worker who has been allowed leave for 
not less than four days under section 27 shall, on an application

jo made by him in this behalf to the employer, be paid in advance,
before his leave begins, an approximate amount equivalent to the 
wages payable to him for the period of his leave and any amount 
so paid shall be adjusted against the wages due to him for the 
aforesaid period of leave.

, 5 CHAPTER VIII
P enalties and procedure

29. (1) Whoever obstructs an inspector in the discharge of his obstructions.

duties under this Act or refuses or wilfully neglects to afford the 
inspector any reasonable facility for making any inspection, exa- 

20 mination or inquiry authorised by or under this Act in relation to 
any motor transport undertaking shall be punishable with imprison
ment for a term which may extend to three months, or with fine 
which may extend to five hundred rupees, or with both.

(2) Whoever wilfully refuses to produce on the demand of an 
25 inspector any register or other document kept in pursuance of this 

Act, or prevents or attempts to prevent or does anything which 
he has reason to believe is likely to prevent any person from appear
ing before or being examined by an inspector acting in pursuance 
of his duties under this Act, shall be punishable with imprisonment 

30 for a term which may extend to three months, or with fine which 
may extend to five hundred rupees, or with both.

30. Whoever knowingly uses or attempts to use as a certificate Useof fclae
oi fitness granted to himself under section 23 a certificate granted fitn«8? tC ° f 
to another person under that section, or Having been granted a 
certificate of fitness to himself, knowingly allows it to be used, or
an attempt to use it to be made, by another person, shall be 
punishable with imprisonment which may extend to one month, or 
with fine which may extend to fifty rupees, or with both-

31. Whoever, except as otherwise permitted by or trader this Contraven-
j  t,on °*Act, contravenes any provision of this Act or o f any rules made provisions 

thereunder, prohibiting, restricting or regulating the em p loym en t regarding

1447 (B) L.S.D.—3.



M
employment Persons in a motor transport undertaking, shall be punishable 
of motor with imprisonment for a term which may extendi to three months,
workers! or with fine which may extend to five hundred rupees, or with both,

and in the case of a continuing contravention with an additional fine 
which may extend to seventy-five rupees for every day during which 5 
such contravention continues after conviction for the first such con
travention.

Qther 32. Whoever wilfully disobeys any direction lawfully given byOffences. mmmmm
, any person or authority empowered under this Act to give such 
direction or contravenes any of the provisions oi this Act or of 10
any rules made thereunder for which no other penalty is elsewhere 
provided by or under this Act shall be punishable with imprison
ment for a term which may extend to three months, or with fine 
which may extend to five hundred rupees, or With both.

Enhanced 33. If any person who has been convicted of any offence punishable 15

previous8 ”  under this Act is again guilty of an offence involving a contraven-
oonviction. tjon 0f the same provision, he shall be punishable on a subsequent 

conviction with imprisonment which may extend to six months, or 
with fine which may extend to one thousand rupees, or with both:

Provided that for the purposes of this section no cognizance shall 20 
be taken of any conviction made more than two years before the com
mission of the offence which is being punished.

Offences by 34. ( 1) If the person committing an offence under this Act is a 
companies, company, the company as well as every person in charge of, and res

ponsible to, the company for the conduct of its business at the tiww of 25 
the commission of the offence shall be deemed to be guilty of the 
offence and shall be liable to be proceeded against and punished 
accordingly:

Provided that nothing contained in this sub-section shall render 
any such person liable to any punishment if he proves that the 30
offence was committed without his knowledge or that he exercised 
all due diligence to prevent the commission of such offence.

(2) Notwithstanding anything contained in sub-section (2), where
an offence under this Act has been committed by a company and it is
proved that the offence has been committed with the consent or con- 35
nivance of, or that the commission of the offence is attributable to any
neglect on the part of any director, manager, managing agent or any
other officer of the company, such director, manager, managing agent
or such other officer shall also be deemed to be guilty of that offence 
andi shall be liable to be proceeded against and punished accordingly. 40



15
Explanation.—For the purposes of this section,—

(a) “company” means any body corporate and includes a
firm or other association of individuals; and

(b) “director” , in relation to a firm, means a partner in the
5 firm.

35. No court shall take cognizance of any offence under this Act 
except on complaint made by, or with the previous sanction in 
writing of, the* inspector and no court inferior to that of a Pre
sidency magistrate or a magistrate of the first class shall try any

io offence punishable under this Act.
36. No court shall take cognizance of an offence punishable under Limitation of 

thir^.ct unless the complaint thereof is made within three months prosecutlons' 
from the date on which the alleged commission of# the offence came
to the knowledge of an inspector:

15 Provided that where the offence consists of disobeying a written 
order made by an inspector, complaint thereof may be made within 
six months of the date on which the offence is alleged to have been 
committed.

CHAPTER IX
20 M is c e lla n e o u s

37. (1) The provisions of this Act shall have effect notwithstand- Effect of law

ing anything inconsistent therewith contained in any other law ment»#incon- 
or in the terms of any award, agreement or contract of service, whe- t̂ e£tctwith 
ther made before or after the commencement of this Act: *

25 Provided that where under any such award, agreement, contract 
of service or otherwise a motor transport worker is entitled to bene
fits in respect of any matter which are more favourable to him than 
those to which he would be entitled under this Act, the motor trans
port worker shall continue to be entitled to the more favourable

30 benefits in respect of that matter, notwithstanding that he receives 
benefits in respect of other matters under this Act.

(2) Nothing contained in this Act shall be construed as precluding 
any motor transport worker from entering into an agreement with 
an employer for granting him rights or privileges in respect of any

35 matter which are more favourable to him than those to which he 
would be entitled under this Act.

38. (I) Nothing contained in this Act shall apply to or in relation Exemptions, 
to "any transport vehicle—

(i) used for the transport of sick or injured persons;
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(ii) used for any purpose connected with the security of 
India, or the security of a State, or the maintenance of public 
order.

(2) Without prejudice to the provisions of sub-section (1) , the 
State Government may, by notification in the Official Gazette, direct 
that subject to such conditions and restriction, if any, as may be 
specified in the notification, the provisions of this Act or the rules 
made thereunder shall not apply to—

(i) any motor transport workers who, in the opinion of the 
State Government, hold positions of supervision or management 
in any motor transport undertaking,

(ii) any part time motor transport worker, and,

(iii) any class of employers:

Provided that before issuing any order under this sub-section, the 
State Government shall send a copy thereof to the Central Govern
ment.

Powers to 39- The Central Government may give directions to the Govern-
îve direc- aamment of any State as to the carrying into execution in the State of

the provisions contained in this Act.

to

15

Power to 
make rules.

40. (1) The State Government may, subject to the condition of 20 
previous publication, make rules to carry out the purposes of this 
Act:

Provided that the date to be specified under clause (3) of section 
23 of the General Clauses Act, 1897, shall not be less than six weeks 
from the date on which the draft of the proposed rules was published. 25

(2) In particular, and without prejudice to the generality of the 
foregoing power, any such rules may provide for—

(a) the form of application for the registration of a motor 
transport undertaking, the time within which and the authority 
to which such application may be made;

(b) the grant of a certificate of registration in respect of a
motor transport undertaking and the fees payable for such 
registration; ‘

io o f 1897.

(c) the qualifications required in respect of the chief ins
pector and inspector;



(d) the powers which may be exercised by inspectors*** 
and the manner in which such powers may be exercised;

(e) the medical supervision which may be exercised by 
certifying surgeons;

(f) appeals from any order of the chief inspector or inspector 
and the farm in which, the time within which and the authori
ties to which, su=h appeals may be preferred;

(g) the time within which facilities required by this Act 
to be provided and maintained may be so provided;

(h) the medical facilities that should be provided for 
motor transport workers;

(i) the type of equipment that should be provided in the 
first-aid boxes;

(j) the manner in which long distance routes, .festive and 
other occasions or peak hours shall be notified by the prescribed 
authority;

(k) the conditions and limitations subject to which any 
motor transport worker may be required or allowed to work 
for more than eight hours in any day or more than forty-eight 
hours in any week in any case referred to in the second proviso 
to section 13;

(1) the form and manner in which notices of period of work 
shall be displayed and maintained;

(m) the rates of extra wages in respect of the overtime 
work done by a motor transport worker in any case referred to 
in the second proviso to section 13;

(n) the registers which should be maintained by employers 
and the returns, whether occasional or periodical, as in the 
opinion of the State Government may be required for the pur
poses of this Act, andi

(o) any other matter which has to be, or may be, prescribed.

*7
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APPENDIX I
(Vide para 2 of the Report)

Motion in the Lok Sabha for reference of the Bill to a Joint
Committee

. “That the Bill to provide.for the welfare of motor transport 
workers and to regulate the conditions of their work, be referred to 
a Joint Commitee of the Houses consisting of 45 members; 30 from 
this House, namely:—

1. Shri P. B. Bhogji Bhai
2. Choudhry Brahm Perkash
3. Shri Kamal Krishna Das '
4. Shri Ram Dhani Das
5. Shri Jaljibhai Koyabhai Dindod
6. Shri Mulchand Dube
7. Shri L. Elayaperumal
8. Shri Narayan Ganesh Goray
9. Shri Ansar Harvani

10. Shrimati Parvathi M. Krishnan.
11. Dr. G. S. Melkote
12. Shri Venketrao Sriniwasrao Naldurgker
13. Shri M. Palaniyandy
14. Shri Kashi Nath Pandey
15. Shri Panna Lai
16. Shri Karsandas Parmar
17. Shri Balasaheb Patil
18. Shri P. Ramaswamy
19. Shri Ram Garib
20. Shri Ram Shanker Lai
21. Shri T. B. Vittal Rao
22. Shri Bishwa Nath Roy
23. Shri Sadhu Ram
24. Shri Vidya Charan Shukla
25. Shri Braj Raj Singh > '

19
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26. Shri Banarsi Prasad Sinha ’ ■
27. Shri Shraddhakar Supakar
28. Shri Missula Suryanarayanamurti
29. Shri Ramsingh Bhei Varma; and
80. Shri Gulzarilal Nanda

and 15 members from Rajya Sabha;

That in order to constitute a sitting of the Joint Committee the 
quorum shall be one-third of the total number of members of the 
Joint Committee;

that the Committee shall make a report to this House by the 
first day of the next Session;

that in other respects the Rules of Procedure of this House 
relating to Parliamentary Committees will apply with such varia
tions and modifications as the Speaker may make; and

that this House recommends to Rajya Sabha that Rajya Sabha 
do join the said joint Committee and communicate to this House 
the names of members to be appointed by Rajya Sabha to the Joint 
Committee.”



A PrE N D fxn

(Vide para 3 of the Report)

Motion in the Rajya Sabha

‘That this House concurs in the recommendation of the Lok 
Sabha that the Rajya Sabha do join in the Joint Committee of the 
Houses on the Bill to provide for the welfare of motor transport 
workers and to regulate the conditions of their work, and resolves 
that the following members of the Rajya Sabha be nominated to 
serve on the said Joint Committee:—

1. Shri Jagannath Prasad Agarwal
2. Shri A. Chakradhar
3. Shri Khandubhai K. Desai
4. Shri M. S. Gurupadaswamy
5. Syed Mazhar Imam
6. Shri Kumbha Ram
7. Shri Lokanath Misra
8. Shri K. L. Narasimham
9. Shri Maheswar Naik

10. Sardar Raghbir Singh Panjhazari '
11. Dr. Shrimati Seeta Parmanand
12. Shri M. Govinda Reddy
13. Shri Ebrahim Sulaiman Sait
14. Shrimati Savitry Devi Nigam
15. Shri Abid Ali\
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APPENDIX III

( Vide paia 7 of the Report)

Statement showing particulars o f  memoranda/representation* etc. received by 
the Joint Committee and the action taken thereon.

SI.
No.

Nature of 
document

From whom received Action taken

1 2 3 4

1 Memorandum .

2 Memorandum .

3 Memorandum .

4 Memorandum .

5 Memorandum .

6 Memorandum .

7 Memorandum .

National Federation of Road Circulated to members and evi- 
Transport Workers, New dence of the Federation taken 
Delhi (Public and Private on the 10th October, i960. 
Sectors).

Uttar Pradesh Government Circulated to members and evi- 
Roadways, Lucknow. dence of the Undertaking

taken on the 10th October, 
i960.

The Bombay Electric Supply Circulated to members and evi- 
and Transport Undertaking, dcnce of the Undertaking take n 
Bombay. on the nth October, i960.

Bombay State Road Trans- Circulated to members and evi- 
port Corporation, Bombay. dence of the Undertaking taken

on the nth October, i960.

Gujarat State Road Transport Circulated to members and evi- 
Corporation, Ahmedabad. dence of the Undertaking taken

on the nth October, i960.

Calcutta State Transport 
Corporation, Calcutta.

Circulated to members and evi
dence of the Undertaking taken 
on the nth October, i960.

Indian National Transport Circulated to members and evi-
Workers* Federation, Ah- dence of the Federation taken
medabad. on the 12th October, 196a

8 Memorandum . All India Motor Unions’ Con- Circulated to members and evi-
gresB3 New Delhi. dence of the Association taken

on the 12th October, i960.

9 Memorandum . Chhattisgarh Yatayat Sangh. Circulated to members and evi-
Raipur. dence of the Association

taken on the 12th October, 
i960.

10 Memorandum .

11 Memorandum .

Kerala State Transport Em- Circulated to members 
ployees Union, Trivandrum. *

The Salem Bus Owners* As- Circulated to members 
sociation, Salem. '

22
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I 2 3 4

12. Representation . Gurgaon District Transport 
Workers Union (Regd.) 
No. 3, Gurgaon.

Circulated to members.

13. Memorandum . Delhi Transport Undertaking, Circulated to members. 
New Delhi. •

14 Memorandum . The Greater Bombay Car and 
Lorry Drivers* Union, 
Bombay.

Ciiculated to members.

15 Memorandum . The Malabar Bus Owners* 
Association  ̂ Calicut.

Circulated to membeis.

id Representation District Motor Transport 
Workers Union (Regd.) 
Karnal.

Circulated to members.

17 Representation Motor Kamgar, Gondia. Placed in the Parliament Li
brary and members informed.

|8 Representation Malabar Motor Workers 
Union, Kozhikode.

Placed in the Parliament Libiary 
and members informed.

19. Telegram . Prabhakar Motor Osmana- 
bad at Naldurg.

Placed in the Parliament Library 
and members informed.

30 Memorandum . Indian National Trade Union 
Congress, Andhra Pradesh.

Placed in the Parliament Library 
and members informed.
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Appendix ivfe
(Vidi para 8 of the Report)

LUt of Aisoclationa who gave evidence before the Joint Committee.

SL
No.

Name of the Association
Date on 

which 
evidence 
was taken

i National Federation Tof Road Transport Workers, New Delhi, 
(Public and Private Sectors) ......................................... 10-10-1960

2 Uttar Pradesh Government Roadways, Lucknow . . . . 10-10-1960

3 The Bombay Electric Supply and Transport Undertaking, Bombay 11-10-19(0

4 Bombay State Road Transport Corporation, Bombay . . 11-10-1960

5 Gujarat State Road Transport Corporation, Ahmedabad . . 11-10-1960

6 Calcutta State Transport Corporation, Calcutta . . . . 11-10-1960

7 Indian National Transport Workers’ Federation, Ahmedabad . 12-10-1960

8 All India Motor Unions’ Congress, New Delhi . . . . 12-10-1960

9 Chhattisgarh Yatayat Sangh, R a ip u r ......................................... 12-10-1960
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APPENDIX V

MINUTES OF THE SITTINGS OF THE JOINT COMMITTEE ON 
THE MOTOR TRANSPORT WORKERS BILL, 1960.

I
First Sitting

The Committee met from 16.30 hours to 17.00 hours on Wednes
day, the 7th September, 1960.

PRESENT .

Shri Mulchand Dube—Chairman. ‘ \

■ Members

Lok Sabha
2. Choudhry Brahm Perkash
3. Shri Kamal Krishna Das
4. Shri Ram Dhani Das
5. Shri L. Elayaperumal
6. Shri Narayan Ganesh Goray
7. Shri Venketrao Sriniwasrao Naldurgker
8. Shri M. Palaniyandy
9. Shri Panna Lai

10. Shri Karsandas Parmar
11. Shri Balasaheb Patil
12. Shri P. Ramaswamy
13. Shri Ram Garib , _
14. Shri Ram Shanker Lai
15. Shri T. B. Vittal Rao
16. Shri Biswa Nath Roy '
17. Shri Sadhu Ram '
18. Shri Braj Raj Singh '
19. Shri Shraddhakar Supakar -
20. Shri Missula Suryanarayanamurti.

I
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Rajya Sabha

21. Shri M. S. Gurupadaswamy
22. Syed Mazhar Imam
23. Shri Maheswar Naik
24. Dr. Shrimati Seeta Parmanand

*25. Shri M. Govinda Reddy
26. Shri Ebrahim Sulaiman Sait
27. Shrimati Savitry Devi Nigam
28. Shri Abid All.

Draftsman

Shri P. L. Gupta, Deputy Draftsman, Ministry of Law.

Representatives of Ministries and other O fficers

Shri B. K. Bhattacharya, Deputy Secretary, Ministry of 
Labour and Employment.

Shri N. S. Mankiker, Chief Adviser Factories.

Secretariat

Shri A. L. Rai—Deputy Secretary.

2. The Committee held discussion about their future progra’mme
of sittings. !

3. The Committee considered whether any evidence should be 
taken by them and whether it was necessary to issue a press com
munique advising associations and individuals desirous of present
ing their suggestions or views before the Committee in respect of 
the Bill to submit written memoranda thereon.

4. It was decided that a press communique might be issued ad
vising associations, public bodies and individuals who are desirous 
of presenting their suggestions or views or giving evidence before 
the Committee in respect of the Bill to send written memoranda 
thereon to the Lok Sabha Secretariat by the 25th September, 1660.

5. The Committee authorised the Chairman to decide after
examining the memoranda as to which of the associations, public 
bodies etc. might be called upon to give oral evidence before the 
Committee. I
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6. The Chairman suggested that notices of amendments to the 
clauses of the Bill might be sent to the Lok Sabha Secretariat pre
ferably a week before the next sitting of the Joint Committee, for 
circulation to the members of the Committee.

7. The Committee decided to hold their future sittings from 
Monday, the 10th October, 1960.

8. The Committee then adjourned to meet ^tgain at 10.00 hours 
on Monday, the 10th October, 1960.



II

PRESEN T 

Shri Mulchand Dube—Chairman.

M em b ers 

Lok Sabha

2. Shri Kamal Krishna Das
3. Shri Ram Dhani Das
4. Shri Jaljibhai Koyabhai Dindod
5. Shri Narayan Ganesh Goray
6. Shri Ansar Harvani
7. Shrimati Parvathi M. Krishnan
8. Dr. G. S. Melkote ' i

9. Shri Venketrao Srinivasrao Naldurgker
10. Shri Panna Lai
11. Shri Karsandas Parmar
12. Shri P. Ramaswamy
13. Shri Ram Garib
14. Shri Ram Shanker Lai
15. Shri T. B. Vittal Rao ,
16. Shri Vishwa Nath Roy
17. Shri Sadhu Ram ■
18. Shri Braj Raj Singh ,
19. Shri Shraddhakar Supakar
20. Shri Missula Suryanarayanamurti
21. Shri Ramsingh Bhai Verma.

Rajya Sabha
22. Shri Jagannath Prasad Agarwal

Second Sitting

The Committee met from 10.00 hours to 11.40 hours on Monday,
the 10th October, 1960.
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23. Shri A. Chakradhar
24. Shri Khandubhai K. Desai
25. Shri M. S. Gurupadaswamy
26. Syed Mazhar Imam
27. Shri Kumbha Ham
28. Shri Lokanath Misra
29. Shri K. L. Narsimham
30. Sardar Raghbir Singh Panjhazari
31. Dr. Shrimati Seeta Parmanand
32. Shri M. Govinda Reddy
33. Shri Ebrahim Sulaiman Sait
34. Shri Abid Ali.

D r a f t s m a n

Shri P. L. Gupta, Deputy Draftsman, Ministry of Law.

R epresentatives of M inistries and other Officers

Shri B. K. Bhattacharya, Deputy Secretary, Ministry of 
Labour and Employment.

Shri N. S. Mankiker, Chief Adviser Factories.
Secretariat 

Shri A. L. Rai—Deputy Secretary.

W itnesses

1. National Federation of Road Transport Workers, New Delhi.
(Public and Private Sectors).

1. Shri Ishar Singh. j

2. Shri R. L. Goga. j '
3. Shri N. D. Sundariyal.

II. Uttar Pradesh Government Roadways, Lucknow.
1. Shri D. S. Rathor.
2. Shri M. M. Gupta. ;

2. The Committee heard the evidence given by the Representa
tives of the Associations named above.

3. A verbatim record of the evidence given was taken down.
4. The Committee then adjourned to meet again at 10.00 hours

on Tuesday, the 11th October, 1960.
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The Committee met £rom 10.04 hours to 13.00 hours on Tuesday, 
the 11th October, 1960 and again from 15.30 hours to 17.33 hours.

PRESEN T 

Shri Mulchand Dube—Chairman.

M em b ers 

Lok Sabha

2. Shri Kamal Krishna Das
3. Shri Ham Dhani Das
4. Shri Jaljibhai Koyabhai Dindod
5. Shri L. Elayaperumal
6. Shri Narayan Ganesh Goray
7. Shri Ansar Harvani
8. Shrimati Parvathi M. Krishnan
9. Dr. G. S. Melkote

10. Shri Venketrao Sriniwasrao Naldurgker
11. Shri M. Palaniyandi
12. Shri Panna Lai
13. Shri Karsandas Parmar
14. Shri P. Ramaswamy
15. Shri Ram Garib
16. Shri Ram Shanker Lai
17. Shri T. B. Vittal Rao
18. Shri Vishwa Nath Roy
19. Shri Sadhu Ram
20. Shri Vidya Charan Shukla
21. Shri Braj Raj Singh
22. Shri Shraddhakar Supakar .
23. Shri Missula Suryanarayanamurti
24. Shri Ramsingh Bhai Verma

Third Sitting *
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Rajya Sabha

25. Shri Jagannath Prasad Agarwal
26. Shri A. Chakradhar
27. Shri Khandubhai K. Desai

' 28. Shri M. S. Gurupadaswamy
29. Syed Mazhar Imam
30. Shri Kumbha Ram
31. Shri Lokanath Misra
32. Shri K. L. Narasimham
33. Shri Maheswar Naik
34. Sardar Raghbir Singh Panjhazari
35. Dr. Shrimati Seeta Parmanand
36. Shri M. Govinda Reddy
37. Shri Ebrahim Sulaiman Sait
38. Shri Abid Ali.

Draftsman

Shri P. L. Gupta, Deputy Draftsman, Ministry of Law.

R epresentatives of M inistries and other Officers

Shri B. K. Bhattacharya, Deputy Secretary, Ministry of 
Labour and Employment.

Shri N. S. Mankiker, Chief Adviser Factories.

Secretariat 

Shri A. L. Rai—Deputy Secretary.

W itnesses .
I. The Bombay Electric Supply and Transport Undertaking, Bom- 

bay
Shri J. M. Gandevia.

Ii. Bombay State Road Transport Corporation, Bombay
1. Shri L. S. Lulla
2. Shri C. N. Bagve

III. Gujarat State Road Transport Corporation, Ahmedabad

1. Shri H. T. Sadhwani.
2. Shri H. U. Shah.
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IV. Calcutta State Transport Corporation, Calcutta.

1. Shri R. Bose
1 . Shri S. C. Ghosal. '

2. The Committee heard the evidence given by the Representa
tives of the Associations named above.

3. A verbatim record of the evidence given was taken down.

4. The Committee then adjourned to meet again at 10.00 hours
on Wednesday, the 12th October, 1960.



IV

Fourth Sitting

PR ESEN T  

Shri Mulchand Dube—Chairman.

M em b e rs 

Lok Sabha

2• Shri Kamal Krishna Das
3. Shri Jaljibhai Koyabhai Dindod
4. Shri L. Elayaperumal
5. Shri Narayan Ganesh Goray
6. Shrimati Parvathi M. Krishnan
7. Dr. G. S. Melkote
8. Shri Venketrao Srinivasrao Naldurgker
9. Shri M. Palaniyandi

10. Shri Panna Lai
11. Shri Karsandas Parmar
12. Shri P. Ramaswamy
13. Shri Ram Garib
14. Shri Ram Shanker Lai
15. Shri T. B. Vittal Rao
16. Shri Bishwa Nath Roy
17. Shri Vidya Charan Shukla
18. Shri Shraddhakar Supakar
19. Shri Missula Suryanarayanamurtj
20. Shri Ramsingh Bhai Verma

Rajya Sabha
21. Shri Jagannath Prasad Agarwal

The Committee met from 10.00 hours to 13.17 hours on Wednes
day, the 12th October, 1960 and again from 16.00 hours to 17.04
hours.
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22. Shri A. Chakradhar
23. Shri Khandubhai K. Desai
24. Shri M. S. Guxupadaswaniy
25. Syed Mazhar Imam
26. Shri Lakanath Misra
27. Shri K. L. Narsimham
28. Shri Maheswar Naik
29. Sardar Raghbir Singh Panjhazari
30. Dr. Shrimati Seeta Parmanand
31. Shn Ebrahim Sulaiman Sait
32. Shrimati Savitry Devi Nigam
33. Shri Abid Ali.

Draftsman

Shri P. L. Gupta, Deputy Draftsman, Ministry of Law.

R epresentatives of M inistries and other O fficers

Shri B. K. Bhattaeharya, Deputy Secretary, Ministry of 
Labour and Employment.

Secretariat 

Shri A. L. Rai—Deputy Secretary.

W itnesses

I. Indian National Transport Workers’ Federation, Ahmedabad
Shri C. G. Shah.

II. All India Motor Unions' Congress, New Delhi
1. Sardar Harbhajan Singh
2. Shri Kundan Lai
3. Shri B. J. Beechfiin

III- Chittisgarh Yatayat Sangh, Raipur
1. Shri Tulja Ram
2. Shri J. M. Ashtikar

34

2 The Committee heard the evidence given by the Represents- 
Hves of the Associations named above.
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3. A verbatim record of the evidence given was taken down.

4. The Committee then adjourned to meet again at 10.09 hours 
on Thursday, the 13th October, I960.



V

PR ESEN T  

Shri Mulchand Dube—Chairman.

M em b ers 

Lok Sabha

2. Choudhry Brahm Perkash
3. Shri Kamal Krishna Das
4. Shri Ram Dhani Das
5. Shri Jaljibhai Koyabhai Dindod
6. Shri L. Elayaperumal
7. Shri Narayan Ganesh Goray
8. Shrimati Parvathi M. Krishnan
9. Dr. G. S. Melkote

10. Shri Venketrao Sriniwasrao Naldurgk<r
11. Shri M. Palaniyandy
12. Shri Panna Lai
13t. Shri Karsandas Parmar
14. Shri P. Ramaswamy
15. Shri Ram Garib
16. Shri Ram Shanker Lai
17. Shri T. B. Vittal Rao 
18- Shri Bishwa Nath Roy
19. Shri Sadhu Ram
20. Shri Braj Raj Singh
21. Shri Shraddhakar Supakar
22. Shri Missula Suryanarayanamu.t j
23. Shri Ramsingh Bhai Verma

Fifth Sitting

The Committee met from 10.07 hours to 13.21 hours on Thurs
day, the 13th October, 1960.

3« 1



$
Rajya Sabha

24. Shri Jagannath Prasad Agarwal
25. Shri A. Chakradhar
26. Shai Khandubhai K. Desai
27. Shri M. S. Gurupadaswamy
28. Syed Mazhar Imam
29. Shri K- L. Narasimham
30. Shri Maheswar Naik
31. Sardar Raghbir Singh Panjhazari
32. Dr. Shrimati Seeta Parmanand
33. Shri Ebrahim Sulaiman Sait
34. Shrimati Savitry Devi Nigam 
35- Shri Abid Ali.

Draftsm an

Shri P. L. Gupta, Deputy Draftsman, Ministry of Law.

Rhpresentativbs of M inistries and other Officers

Shri B. K. Bhattacharya, Deputy Secretary, Ministry of 
Labour and Employment.

Secretariat 

Shri A. L. Rai—Deputy Secretary.

2. The Committee held general discussion on the points arising 
out of the evidence given before them. Main suggestions were as 
follows:—

1. The Act should be enforced in all the States simultaneously.
The Government of Jammu and Kashmir might be 
asked to enforce similar legislation in that State.

2. The Act should be applicable to all motor transport under
takings employing five or more workers.

3- The Act should be applicable to a transport undertaking 
even if it employed one transport worker.

4. Taxi drivers, motor cycle rikshaw drivers and scooter rik- 
shaw drivers should also be brought within the purview 
of this Act



5. Conductor should be treated on par with the driver.
6. Supervisory staff should be excluded from the operation of

this Act.

7. Canteens should be run on no profit, no loss basis or through
cooperatives or they should be subsidised by the em
ployers- They could be given to a contractor if that 
was cheaper and beneficial for the workers.

8. The canteen should be open to other than the workers
also.

9. Arrangements between the employers and employees re
garding canteen should prevail.

10. Rest houses should be provided where they would be re
quired by a large number of workers.

11- Instead of rest houses, alternative accommodation might be 
provided or facilities like drinking water and toilet 
made available.

12. Employees should be paid for buying uniforms.
13. Uniforms should be provided by the employer and main

tained by the employer | employee.
14. Colour of uniform should be different from that of the

State Police Force.
15. Inspecting staff should arbitrate in case of dispute between 

employers and employees-
16. Inspectors should be empowered to prosecute officials of

the State Governments who operate State Transport 
undertakings without obtaining prior permission of the 
State Government.

17. The hours of work should be reduced to seven per day.
18. The spread over of hours of work should not be beyond ten

hours.

19. Working hours should be seven | eight hours on any day and
42148 hours in any week respectively.

20. Clauses 14 and 16 should be omitted and sub-clause (3) of
clause 14 added to clause 15.

21. The distinction between workers employed in city service,
long distance passenger service and long distance freight 
service should be done away with.

3*



§2- Hill service should be separately categorised.
23. Persons above the age of 18 alone should be employed.
24. Persons between the ages of 16 to 18 should be permitted

to work as cleaners.
25. Children should not be allowed to work in the industry.
26- Clause 25 requiring certificate of fitness from an adolescent 

should be omitted.
27. The provisions about overtime payments should be the same

as are in the Factories Act.
28. Where a vehicle breaks down during a journey that period

should not be counted towards working hours.
29. The Act should apply to goods transport at a later date or

its application to that industry might be postponed till 
further evidence was made available on that subject.

30. Exemptions from parts of the Act should be given by State
Governments after obtaining approval of the Central 
Government.

31. State Governments which are working as operators should
not be allowed to grant exemptions from the provisions 
of the Act.

32. State Governments should be allowed to grant exemptions
under the Act and make rules thereunder.

33. State Governments being employers themselves should not
be authorised to take away the rights of the workers.

34. There should be one law for all the employees and they
should not be governed by different Acts.

35. The laying of standards under the Act should be done by
the Central Government.

36. Relationship of employers and employees should be defined
where vehicles cannot be run throughout the year.

37. A person shall have passed the fourth standard before being
employed in the industry.

38. Driving licence should be granted only where a person has
first-aid certificate.

39. The provisions of the Act would endanger the opening or
maintaining of passenger service on routes which wen 
not very remunerative. . '

1438 (B) L .S — 5.
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40. Small operators should not be put out of work by over
burdening them.

41. Recognised unions might be asked to opt whether they
would be governed by the Act or agreements while in 
other cases workers should be governed by the Act.

42. Facilities already enjoyed by workers under an agreement
should not be taken away-

43. Central Government should bring out a manual for helping
the motor workers to understand the law.

44. Rules should be made by a Tripartite Committee.
45. Model Rules should be framed by the Central Government,

for the guidance of the State Governments.
3. The Chairman suggested that notices of amendments to the 

clauses of the Bill might be sent to the Lok Sabha Secretariat by 
the 31st October, 1960.

4. The Committee then adjourned to meet again at 10-00 hours 
on Friday, the 4th November, 1960.



VI

The Committee met from 10.07 hours to 13.03 hours on Friday, the 
4th November, 1960 and again from 15.04 hours to 17.02 hours.

PRESENT '
Shri Mulchand Dube—Chairman.

M embers

Lok Sabha

2. Choudhry Brahm Perkash 
3- Shri Kamal Krishna Das
4. Shri Ram Dhani Das
5. Shri Jaljibhai Koyabhai Dindod ,
6. Shri L. Elayaperumal
7- Shri Ansar Harvani
8. Shrimati Parvathi M- Krishnan
9. Dr. G. S. Melkote

10. Shri Venketrao Sriniwasrao Naldurgker
11. Shri M. Palaniyandy
12. Shri Kashi Nath Pandey
13. Shri Panna Lai
14. Shri Karsandas Parmar
15. Shri Balasaheb Patil
16. Shri P. Ramaswamy
17. Shri Ram Garib
18. Shri Ram Shankar Lai
19. Shri T. B. Vittal Rao
20. Shri Bishwanath Roy
21. Shri Sadhu Ram
22- Shri Braj Raj Singh
23. Shri Shraddhakar Supakar
24. Shri Ramsingh Bhai Verma

Sixth Sitting

41



42

Rajya Sabha #
25. Shri Jagannath Prasad Agarwal
26. Shri Khandubhai K. Desai
27. Syed Mazhar Imam
28- Sardar Raghbir Singh Panjhazari
29. Dr. Shrimati Seeta Parmanand
30. Shri M. Govinda Reddy
31. Shrimati Savitry Devi Nigam
32. Shri Abid Ali.

D raftsman

Shri P. L. Gupta, Deputy Draftsman, Ministry of Law.

R epresentatives of M inistries and other Officers

Shri B. K. Bhattacharya, Deputy Secretary, Ministry of 
Labour and Employment. •

Secretariat 
Shri A. L. Rai—Deputy Secretary.

2. The Committee took up clause by clause consideration of the 
Bill.

3. Clause 1.—The following amendments were accepted:—
Page 1,

(a) line 11, after “States” insert “which shall in no case be
later than the 31st December, 1961” .

(b) line 13, for “ten or more” substitute “five or more” .
(c) lines 17-18, for “less than ten but not less than five”

substitute “less than five” .
The clause, as amended, was adopted.
4. Clause 2.—Consideration of the Clause was held over.
5. Clause 3.—The clause was omitted.
6. Clauses 4-5—The clauses were adopted without any amendment.
7. Clause 6.—The Committee adopted the following revised clause 

in substitution of the original clause 6: —
“6(1) Subject to such conditions and restrictions as the State Powers of 

Government may by general or special order impose, the Inlpector*‘ 
chief inspector or an inspector may—

(a) make such examination and inquiry as he thinks fit in 
o rd er to ascertain whether the provisions o f this Act



43

5 of 1898*

or rules made thereunder are being observed in the 
case of any motor transport undertaking, and for that 
purpose require the driver of a transport vehicle to 
cause the transport vehicle to stop and remain, 
stationary so long as may reasonably be necessary;

(b) with such assistance, if any, as he thinks fit enter, inspect
and search any premises which he has reason to believe 
is under use or occupation of any motor transport 
undertaking at any reasonable time for the purpose 
of carrying out the objects of this Act;

(c) examine any motor transport worker employed in a
transport undertaking or require the production of any 
register or other document maintained in pursuance of 
of this Act and take on the spot or otherwise state
ments of any person which he may consider necessary 
for carrying out the purposes of this Act;

(d) seize or take copy of such registers or documents or
. portions thereof as he may consider relevant in respect

of an offence under this Act which he has reason to 
believe has been committed by an employer;

(e) exercise such other powers as may be prescribed: —
Provided that no person shall be compelled under this sub

section to answer any question or make any state
ment tending to incriminate himself.

(2) The provisions of the Code of Criminal Procedure, 1898, 
shall so far as may be, apply to any search or seizure 
under this section as they apply to any search or seizure 
made under the authority of a warrant issued under 
section 98 of the s»id Code.” .

8. Clauses 7-8.—The clauses were adopted without any amendment.

9. Clause 9.—The clause was adopted subject to canteen workers 
being included wlherever they are employees of the undertaking.

The Draftsman was directed to carry out the necessary change in 
the clause.

10. Clause 10.—The following amendments were accepted:—
Page 7, 

lines 2-3,
(1) for “are required to stay on duty at night” substitute “are 

required to halt at night”.
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(2) line 4,
for “for the use of the motor transport workers” substitute 

“for the use of those motor transport Workers”.

(3) line 5,
after “such other” insert “suitable” .

(4) line 7,
for “or the” substitute “or other suitable” .

(5) line 9,
for “cool and clean” substitute “clean and comfortable.”

(6) line 12,
for “or the” substitute “or other suitable.”

The clause, as amended, was adopted.
11. Clause 11.—The Committee adopted the following revised clause 

in substitution of the original clause 11:—
Page 7, *

for lines 14—22, substitute—
“ 11. (1) The State Government may, by notification in the 

Official Gazette, make rules requiring an employer of a 
motor transport undertaking to provide for the drivers, 
conductors and line checking staff employed in that 
undertaking such number and type of uniforms, rain
coats or other like amenities for their protection from 
rain or cold as may be specified in the rules.

(2) There shall be paid to the drivers, conductors and line 
checking staff by the employer an allowance for washing 
of uniforms provided under sub-section (1) at such rates 
as may be prescribed.

Provided that no such allowance shall be payable by an 
employer who has made at his own cost adequate arrange* 
ments for the washing of uniforms.”

12. Clause 12.—The clause was adopted without any amendment.
13. Clause 13.—The following amendment was accepted:—
Page 7, line 33,

for “trained” substitute “provided facilities for training”.
The clause, as amended, was adopted.

14. Clauses 14, 15 and 16.—Consideration of the clauses Was held 
■ over.



1ft. Clause 17.—The following amendment was accepted:—
Page 9, line 8, 

for “ 5 a .m .”  substitute “6 A.M .” .

The clause, as emended, was adopted.
1$. Clauses 18 and 19.—Consideration of the clauses was held over.
17. Clause 20.—The clause was adopted without any amendment.
18. Clause 21.—The following amendments were accepted: —
Page 10,

(1) omit lines 1—5.
(2) for lines 6—14, substitute,

“ (2) Notwithstanding anything contained in sub-section (1), 
an employer may, in order to prevent any dislocation 
of a motor transport service, require a motor transport 
worker to work on any day of rest which is not a holi
day so, however, that the motor transport worker does 
not work for more than ten days consecutively without 
a holiday for a whole day intervening.

(3) Nothing contained in sub-section (1) shall apply to any 
motor transport worker whose total period of employ
ment including any day spent on leave is less than six 
days.”

The clause, as amended, was adopted.
19. Clatise 22.—The following amendment was accepted:—
Page 10, line 20,

for “or within one month” substitute “or within two months”. 
The clause, as amended, was adopted.

20. Clauses 23—25.—The clauses were adopted without any amend
ment. The Draftsman was directed to examine whether the word 
‘required’ occurring in clause 23 and 24 was necessary and should be 
retained. ..

21. Clause 26.—The Committee adopted the following revised clause 
in substitution of the original clause 26:—

fPowertore- 26. Where an inspector is of opinion that a motor transport
qube medical worker working in any motor transport undertaking
examination. _without a certificate of fitness is an adolescent, the ins

pector may serve on the employer a notice requiring that 
such adolescent motor transport worker shall be examin
ed by a certifying surgeon and such adolescent motor
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transport worker shall not, if the inspector so directs; Be 
employed or permitted to work in any motor transport 
undertaking until he has been so examined and has been 
granted a certificate of fitness under section 25”.

22. Clause 27.—The clause was adopted without any amendment.

23. Clause 28.—The Committee adopted the following revised clause 
in substitution of the original clause 28: —

“28 (1) Where an adult motor transport worker works for Extra wage* 
more than eight hours in any day in any case referred to f^ °ver~ 
in the first proviso to section 14 or where he is required 
to work on any day of rest under sub-section (2) of 
section 21, he shall be entitled to wages at the rate of 
twice his ordinary rate of wages in respect of the over
time work or the work done on the day of rest, as the 
case may be.

(2) Where an adult motor transport worker works for more
than eight hours in any day in any case referred to in 
the second proviso to section 14, he shall be entitled to 
wages in respect of the over-time work at such rates as 
may be prescribed.

(3) For the purposes of sub-section (1), “ordinary rate of
wages” in relation to a motor transport worker means his 
basic wages plus dearness allowance.”

24. Clause 29.—The following amendment was accepted:—

Page 12, line 24, 
add at the end “and shall be paid wages for such leave due” .

The clause, as amended, was adopted.

25. Clause 30.—The following amendment was accepted:—

Page 13,

lines 11-12,
for “before his leave begins, be paid” substitute “on applica

tion before his leave begins, be paid an advance appro
ximately equal to”. '

The clause, as amended, was adopted.

26. Clauses 31—33.—The clauses were adopted without any amend
ment. ,



27. Clause 34.—The following amendment was accepted:—
Page 14, line 6,

for “whoever contravenes” substitute “whoever wilfully dis
obeys any direction lawfully given by any person or 
authority empowered under this Act to give such direc
tion or contravenes”.

The clause as amended, was adopted.

28. Clauses 36-36.—The clauses were adopted without any 
amendment.

29. Clause 37.—The following amendment was accepted:—
Page 15, line 5, 

for “chief inspector” substitute “inspector”.
The clause, as amended, was adopted.

30. Clauses 38-39.—The clauses were adopted without any amend
ment.

31. Clause 40.—Consideration of the clause was taken up but not 
concluded.

32. The Committee then adjourned to meet again at 10.00 hours on 
Saturday, the 5th November, 1960.
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Seventh Sitting

PRESEN T 

Shri Mulchand Dube—Chairman.

M embers 

Lok Sabha
2- Shri Kamal Krishna Das
3. Shri Ram Dhani Das
4. Shri Jaljibhai Koyabhai Dindod
5. Shri L. Elayaperumal
6. Shri Ansar Harvard
7. Shrimati Parvathi M. Krishnan
8- Dr. G. S. Melkote
9. Shri Venketrao Sriniwasrao Naldurgker

10. Shri M. Palaniyandy
11. Shri Kashi Nath Pandey
12. Shri Panna Lai
13- Shri Karsandas Parmar
14. Shri Balasaheb Patil
15. Shri T. B. Vittal Rao
16. Shri Bishwanath Roy
17. Shri Sadhu Ram
18. Shri Braj Raj Singh
19. Shri Shraddhakar Supakar
20. Shri Ramsingh Bhai Verma

Rajya Sabha
21. Shri Jagannath Prasad Agarwal
22. Shri Khandubhai K. Desai
23. Syed Mazhar Imam
24. Shri Maheswar Naik\

The Committee met from 10.10 hours to 12.37 hours on Saturday,
the 5th November, 1960.
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25. Shri M- Govinda Reddy
26. Shrimati Savitry Devi Nigam
27. Shri Abid Ali. ,

D r a f t s m a n

Shri P. L. Gupta, Deputy Draftsman, Ministry of Law.

R epresentatives of M inistries and other O fficers

Shri B. K. Bhattacharya, Deputy Secretary, Ministry of 
Labour and Employment.

Secretariat 

Shri A. L. Rai—Deputy Secretary.

2. The Committee resumed clause by clause consideration of the 
Bill.

3- Clause 40.— (contd.). The following amendment was consi
dered:—

Page 16,
for lines 4—8, substitute
“ (2) Without prejudice to the provisions of sub-section (1), 

the State Government may, by notification in the Official 
Gazette, direct that subject to such conditions and res
triction, if any, as may be specified in the notification, 
the provisjpns of this Act or the rules made thereunder 
shall not apply to—

(i) any motor transport workers who, in the opinion of the
State Government, hold positions of supervision or 
management in any motor transport undertaking,

(ii) any part-time motor transport worker, and,
(iii) any class of employers.”

The Committee felt that the State Government should bring the 
notification to the notice of the Central Government before its issue 
under the above sub-clause;

Subject to change being made by the Draftsman the amendment 
was accepted.

The clause, as amended, was adopted.

4. Clause 41.—The clause was adopted without any amendment.



5- Clause 42.—The following amendments were accepted:—
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(1) Page 16, lines 28-29,

omit “and the areas in which” .

(2) Page 17,

for lines 3—8, substitute

“ (i) the type of equipment that should be provided in the 
first-aid boxes;

(j) the manner in which long distance routes, festive 
and other occasions or peak hours shall be notified by 
the prescribed authority;

(k) the limits of hours of work upto which any motor 
transport worker may be required or allowed to work 
in any case referred to in the second proviso to 
section 14;

(1) the form and manner in which notices of period of 
work shall be displayed and maintained;

(m) the rates of extra wages in respect of the over-time 
work done by a motor transport worker in any 
case referred to in the second proviso to section 14;

(n) the registers which should) be maintained by em
ployers and tiie returns, whether occasional or 
periodical, as in the opinion of the State Govern
ment may be required for the purposes of this Act, 
and

(o) any other matter which has to be, or may be pres
cribed.”

The clause, as amended, was adopted.

6. Clauses 14, 15 and 16 — (Vide para 14 of the Minutes of tho 
Sixth Sitting). The Committee adopted the following revised 
clauses in substitution of the original clauses 14, 15 and 1 6 :-

“14. No adult motor transport worker shall be required or

andWfortv° WhT V ° r ^  thWi 6ight hours i n W  day and forty-eight hours in any week;

Hours
work.



Provided that in the case of motor transport workers engaged 
in the running ot any motor transport service on such 
long distance routes, or on such festive and other occa
sions as may be notified in the prescribed manner by 
the prescribed authority, the employer may, with the 
approval of such authority, require or allow such motor 
transport workers to work for more than eight hours in 
any day or forty-eight hours in any week but in no 
case for more than ten hours in a day and fifty-four 
hours in a week, as the case may be;

Provided that in the case of a breakdown or dislocation of a 
motor transport service or interruption of traffic or act 
of God, the employer, with the approval of the pres
cribed authority and subject to such conditions as he 
may impose, may require or allow motor transport 
workers to work for more than eight hours in any day 
or more than forty-eight hours in any week but so as 
not to exceed such limits as may be prescribed.

Spread over. 15. The hours of work of adult motor transport workers shall,
except in any case referred to in the second proviso 
to section 14, be so arranged that inclusive of interval 
for rest under section 18, they shall not spread-over 
more than twelve hours in any day.”

The Draftsman was directed to examine whether the word 
‘adult' occurring in the proposed clause 14 was necessary or could 
be omitted.

7. Clause 18.— (Vide para 16 of the Minutes of the Sixth Sitting).
The following amendments were accepted:
Page 9, (i) line 16,

after “hours” add “on that day”.
(ii) lines 17-18, for “a motor transport worker is allowed” 

substitute “a motor transport worker is, except in any 
case referred to in the second proviso to section 14, 
allowed;” ;

The clause, as amended, was adopted.
8. Clause 19.— (Vide para 16 of the Minutes of the Sixth Sitting).
The Committee adopted the following revised clause in substitu

tion of the original clause 19: —
Split duty. “19. Subject to the other provisions contained in this Act, the

hours of work of an adult motor transport worker shall 
not be split into more than two spells on any day.”.
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9- Clause 2.— (Vide para 4 of the Minutes of the Sixth Sitting). 
The following amendments were accepted:—
(I) Page 2,

(a) omit lines 3-4
(b) after line 6, insert, •

“Provided that where a motor transport worker’s duty 
commences before mid-night but extends beyond 
mid-night, the following day for him shall be deemed 
to be the period of twenty-four hours beginning when 
such duty aids, and the hours he has worked after 
midl-night shall be counted in the previous day;” ;

(c) after line 20, insert—
“Explanation—For the purposes of this clause—

(1) “ ru n n in g  time” in relation to a working day means
the time from the moment a transport vehicle 
starts functioning as such at the beginning of the 
working day until the moment when the transport 
vehicle ceases to function as such at the end of the 
working day, excluding any time during which the 
running of the transport vehicle'is interrupted for a 
period exceeding such duration as may be prescribed 
during which period the persons who drive, or per
form any other work in connection with the transport 
vehicle are free to dispose of their time as they 
please or are engaged in subsidiary work;

(2) ‘subsidiary work’ means work in connection with a
transport vehicle, its passengers or its load which is 
dione outside ithe running time of the transport vehi
cle, including in particular—

(i) work in connection with accounts, the paying in of cash,
the signing of registers, the handling in of service 
sheets, the checking of tickets and other similar work;

(ii) the taking over and garaging of the transport vehicle;
(iii) travelling from the place where a person signs on to

the place where he takes over the transport vehicle 
and from the place where he leaves the transport 
vehicle to the place where he signs off;

(iv) work in connection with the upkeep and repair of the
transport vehicle; and
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(v) the loading and unloading of the transport vehicle;

(3) ‘period of mere attendance’ means the period during which 
a person remains at his post solely in order to reply to 
possible calls or to resume action at the time fixed in 
the duty Schedule;” ;

(d) omit lines 21—26.

(e) for lines 30—36, substitute
‘ (k) “motor transport worker” means a person who is re* 

quired to work or is engaged, directly or through 
any agency, in a professional capacity on a transport 
vehicle or who attends to duties in connection with 
the arrival, departure, loading, or unloading of such 
transport vehicle and includes a driver, conductor, 
cleaner, station staff, lines checking staff, booking 
clerk, cash clerk, depot clerk, time keeper or attend
ant, but except in section 9 does not include—’ ” .

(II) Page 3,
(1) omit lines 5—8.
(2) omit lines 18—27.
(3) omit lines 31—37.

(III) Page 4,
omit lines 1—9.

Regarding amendment No. (I) (b) above, the Draftsman was 
directed to examine whether its language required any change to 
make its intention clear.

The Draftsman was also directed to examine whether in the 
explanation (item V  above), the words “as such” were necessary or 
could be omitted.

Subject to above the clause as amended was adopted.

10. The Committee authorised the Draftsman to carry out minor 
changes of a drafting nature in the Bill, if necessary.

11. The Committee decided to ask for extension of time for the 
presentation of their Report upto the 5th December, 1960 and the 
Chairman and in his absence Shri Ramsingh Bhai Verma was autho
rised to move the necessary motion in the House.
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12. The Committee then decided that the evidence given before 
them should be laid on the Table of the House in extenso.

13. The Committee also decided that after the evidence was laid 
on the Table, the memoranda submitted by the Associations who 
gave evidence before the Committee might be placed in the Parlia
ment Library for reference by the Members of Parliament.

14. The Committee decided to consider the draft Report at their 
next sitting to be held on Wednesday, the 30th November, 1960 at 
15.00 hours.

15. The Committee then adjourned.
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Eighth Sitting

PRESENT 
Shri Mulchand Dube—Chairman.

Members 
Lok Sabha

2. Choudhry Brahm Perkash
3. Shri Jaljibhai Koyabhai Dindod
4. Shrimati Parvathi M. Krishnan
5. Dr. G. S. Melkote
6. Shri Venketrao Sriniwasrao Naldurgker
7. Shri Kashi Nath Pandey
8. Shri T. B. Vittal Rao
9. Shri Bishwanath Roy

10. Shri Banarsi Prasad Sinha
11. Shri Missula Suxyanarayanamurti
12. Shri Ramsingh Bhai Verma.

Rajya Sabha
13. Shri Jagannath Prasad Agarwal
14. Shri Khandubhai K. Desai
15. Shri Lokanath Misra
16. Shri K. L. Narasimham
17. Shri Maheswar Naik
18. Sardar Raghbir Singh Panjhazari
19. Shri M. Govinda Reddy
20. Shrimati Savitry Devi Nigam
21. Shri Abid Ali.

Draftsmen

Shri P. L. Gupta, Deputy Draftsman, Ministry of Law.

The Com m ittee met from 15.30 hours to 16.00 hours on Wednes
day, the 30th November, 1960.
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Representatives of M inistries and other O fficers

Shri B. K. Bhattacharya, Deputy Secretary, Ministry of 
Labour and Employment.

Shri N. S. Mankiker, Chief Adviser Factories.

Secretariat 

Shri A. L. Rai, Deputy Secretary.

2. The Committee adopted the Bill as amended with the follow
ing further amendments:—

(i) In clause 13 (Original clause 14), in the second proviso—
(1) for the words “with the approval of the prescribed

authority and subject to such conditions as he may 
impose, may” , substitute the words “may, subject to 
such conditions and limitations as may be. prescrib
ed,” ; :

(ii) omit the words “but so as not to exceed such limits as 
may be prescribed”.

(ii) after clause 16 (Original clause 18), insert the following
clause namely: —

“16-A (1) the hours of work of an adult motor transport 
worker shall, except in any case referred to in the 
second proviso to section 13, be so arranged that in
clusive of interval for rest under section 16, they shall
not spread over more than twelve hours in any day.

(2) The hours of work Of an adolescent motor transport
worker shall be so arranged that inclusive of interval 
for rest under section 15, they shall not spread over 
more than nine hours in any day.”

(iii) In clause 17 (Original clause 19), for the words “an adult”
substitute “a” . :

(iv) In clause 26 (Original clause 28) —
(a) after sub-clause (2), insert the following namely: —

“ (3) Where an adolescent motor transport worker is re
quired to work on any day of rest under sub-section
(2) of section 19, he shall be entitled to wages at 
the ra+e of twice his ordihary rate of wages in res
pect of the work done on the date of rest.” ;

Spread-over
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(b) re-number sub-clause (3) as sub-clause (4), and in sub

clause (4) as so re-numbered for “sub-section (1)” , 
substitute “this section” . -

(v) In clause 28 (Original clause 30)
In sub-clause (2), insert the following words at the end, 

namely:— I
“and any amount so paid shall be adjusted against the 

wages due to him for the aforesaid period of leave” .
(vi) after sub-clause (2), insert the following sub-clause,

namely:— I
“ (3) If a motor transport worker is not granted leave to 

which he is entitled under sub-section (3) of section
27, he shall be paid wages in lieu thereof at the rates 
specified in sub-section (1)” .

3. Clause 8 (Original clause 9).—The Committee re-opened discus
sion on their earlier decision (vide para nine of the Minutes of the 
Sixth Sitting held on the 4th November, 1960) to include canteen 
workers wherever they are employees of the undertakings for the 
purpose of this clause. It was decided that they may not be included. 
The clause was adopted without any amendment.

4. The Committee then considered the draft Report and adopted
the same with necessary consequential changes with regard to 
clauses 8, 13, 16, 17, 26, 28 and 30. •

5. The Committee decided that the Report should be presented 
to the Lck Sabha on the 5th December, 1960 and laid on the Table 
of Rajya Sabha on the same day.

6. The Committee authorised the Chairman and in his absence 
Dr. G.S. Melkote to present the Report on their behalf and to lay 
the evidence on the Table of the House after the presentation of the 
Report.

7. The Committee authorised Shri Khandubhai K. Desai and in 
his absence Shri M. Govinda Reddy to lay the Report of the Com
mittee and the evidence on the Table of Rajya Sabha.

8. The Committee decided that minutes of dissent if any, may
be sent so as to reach the Parliamentary Notice Office of the Lok 
Sabha Secretariat by 15.00 hours on Saturday, the 3rd December, 
1960. :

9. The Committee then adjourned.
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LOK SABHA

CORRIGENDA
to

THE REPORT OF THE JOINT COMMITTEE ON 
THE MOTOR TRANSPORT WORKERS BILL,

1960.
Bill as re orted by the Joint Committee

1. Page 8,
- for line 31 read

'•routes, or pn such festive and 
other occasions"

2. Page 9* line 34,
before "motor transport worker" 
insert "a" *

3. Page 10, line 8,
for "and" read "an"

4. Page 12, line 2,
' for "date" read "day"

5. Page 1.3, after line 14, insert -
"(3) I f  a motor transport worker 
is  not granted leave to which he 
is  entitled under sub-section (3) 
of section 27, he shall be paid 
wages in lieu thereof at the 
rates specified in sub-section (1) "

6. Page 16, line 6,
for "restriction" read
"restrictions"

7. Page 17, line 15,
omit "or peak hours"

NEW DELHI,
December 9, 1960.........
Agraha,y ana 1B, 1 b82 ( Saka)
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WITNESSES EXAMINED

Name of the Association and their spokesman Date Page

I. National Federation of Road Transport Workers, New Delhi (Pub
lic and Private S e c to r s )..................................................10*10-60 2
Spokesmen :

1. Shri Ishar Singh 
a. Shri R. L. Goga 
3. Shri N. D. Sundariyal

II. UttarPradesh Government Roadways, Lucknow . . 10-10-60 14

Spokesman:
1. Shri D. S. Rathor
2. Shri M. M. Gupta

f  II. The Bombay Ebctric Supply and Transport Undertaking, Bombay n-10-60 la

Spokesman:
Shri J. M. Gandevia

IV. Bombay State Road Transport Corporation, Bombay . 11-10-60 34

Spokesmen:
1. Shri L. S. Lulla
2. Shri C. N. Bagva

V. Gu)rat State Road Transport Corporation, Ahmedabad 11-10-60 54

Spokesmen:
1. Shri H. T. Sadhwani
2. Shri H. U. Shah

VI. Calcutta State Transport Corporation, Calcutta . . 11-10-60 67

Spokesmen:
1. Shri R. Bose
2. Shri S. C. Ghosal

VII. Indian National Transport Workers* Federation, Ahmedabad X2-10-60 75

Spokesman :
Shri C. G. Shah.

VIII. All India Motor Unions’ Congress, New Delhi . . . . 12-10-60 92

Spokesmen:
1. Sardar Harbhajan Singh
2. Shri Kundan Lai
3. Shri B. J. Beecham

IX* Chattisgarh Yatayat Sangh, Raipur . > • 12-10-60 113

Spokesmen:
x. Shri Tulja Ram 
a. Shri J. M. Ashrikar.
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JO IN T COMM ITTEE ON TH E M OTOR TR A N SPO R T W O R KERS B ILL, 1969

M in u tes o r  Evidence given before the Jo in t C o m m ittee  on  the Motor
T ransport W orkers B ill , 1900

Monday, the 10th October, 1980 at 10.00 hours.

PR ESEN T 

Shri Mulchand Dube— Chairman.

Members

Lok Sabha

2. Shri Kam al Krishna Das 12. Shri P. Ramaswamy
3. Shri Ram Dhani Das 13. Shri Ram Garib
4. Shri Jaljibhai Koyabhai Dindod 14. Shri Ram Shanker L al

5. Shri Narayan Ganesh Goray 15. Shri T. B. V ittal Rao

6. Shri Ansar Harvani 16. Shri Vishwa Nath Roy
7. Shrim ati Parvathi M. Krishnan 17. Shri Sadhu Ram
8. Dr. G. S. M elkote 18. Shri Braj Raj Singh
0. Shri Venketrao Sriniwasrao 19. Shri Shraddhakar Supakar

N aldurgker 20. Shri Missula Suryanarayaita~
10. Shri Panna Lal murti

11. Shri Karsandas Parm ar 21. Shri Ramsingh Bhai Verm a

Rajya Sabha

22. Shri Jagannafh Prasad A garw al 29. Shri K . L. Narsimham
23. Shri A. Chakradhar 80. Sardar Raghbir Singh Panj-
24. Shri Khandubhai K . Desai hazari

25. Shri M. S. Gurupadaswam y 31. Dr. Shrimati Seeta Parmanand

26. Syed Mazhar Imam 32. Shri M. Govinda Reddy

27. Shri Kum bha Ram 33. Shri Ebrahim Sulaiman Salt

28. Shri Lokanath Misra 34. Shri Abid Ali.

Draftsm an

Shri P. L. Gupta, Deputy Draftsman, Ministry of Lato.

Representatives o r  Min istries amd other Officers

Shri B. K . Bhattacharya, Deputy Secretary, Ministry of Labour and Employment. 

Sh ri N. S. Mankiker, Chief Advisor Factories.

SEORRARUt

Shri A . L. Rai— Deputy Secretary.
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W itnesses S xamxmid

I. National Federation of Hoad Transport W orkers, N ew  Delhi.
Spokesm en:

1. Shri Ishar Singh \

2. Shri K. L. Goga ,
8. Shri N. D. Sundariyal

II. Uttar Pradesh Governm ent Roadways, Lucknow.
Spokesm en:

1. Shri D. S. Rathor j

2. Shri M. M. Gupta. 1 j

I. N ational F ederation of  Road

T ransport W orkers, N ew  Delhi

(Public and Private Sectors)

Spokesm en:

1. Shri Ishar Singh
2. Shri R. L, Goga
3. Shri N. D. Sundariyal.

(Witnesses were called in and they took titeir seats) 
Shri Bra] R aj Singh: M ay w e en

quire which Association is giving
■edvidence?

Shri Ishar Singh: National Fede
rations of Road Transport Workers, 
Public and Private Sectors— both the 
Federations.

Shri Braj B aj Singh: Head office?

Shri Ishar Singh: N ew Delhi: S|A, 
A saf A li Road, New Delhi.

Chairman: Y ou  have sent a memo. 
In case you want to add anything or 
stress any point, you m ay please make 
a statement.

Shri Ishar Singh: I speak in Hindu
stani.
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ffcqti i «mr h i sw 
wTgPWf ^  Jf fir<£ qv % 

TT PuTl ftn t
TCf *st ft f t  m fircft ^

qft ft f t  i 
Jr vtf  tfrr vr^nr ^  «rr f f
xffaT T fft 5ft 3fHT I

<rr iflr jn w  *rt#
w * srtar r ji t  *r *  i
ftW XfFTT $ tftx IK

fwr *nrr $ ft*
f f r  *frTC <Y <N? wr ft  TO5TT |
«frc Jf * f  ^
?ht <pt ?t w*m t  • w  *  ®̂ T*rT
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W  *  q* WTT \\(*) f3RT% 
^rr^rv *nr*ft m  w  « m  
*PF ft *TOJT $ I *T % wrt if 
*t ^I54tf «nf «R^ $ I *Tf

H fH^t ifvfife % «nfO ^ o  wt« 
^9H  *t t f m f  fa*TT gm I  I 
Wlfo ^ T° ifto TT «it VV5PT *TT TO 

i f « : *J f t ar * l T * * « £ » &  fRT 
wm ft  i w  % vm*\ art ?^ra 

v$tzt **nf *if *ft w  wsre % f^w 
t o  Jf *ft y* « m  r<*H> fSfnrr w  
*T I *tarcr *ft£t if *siv «farc 
% MIM̂I if fl*iifa» <ftr
T^TFfN- % if qfinfe
^  f t  *m far »̂ft v*
^7 fST iftTC jft'ffa'fiRT «TT I
*nrf5fe % vŝ  «ratf t o  * t  v* forr

$ I ’I f  4i*)<Tl q v  l^MldWi

*irft «fr, frra if «r**ife % hxte- 
ftwr tf, % r<̂ ?2fegy $,
H*mî  % r<Q^^reH ^ i t o  ^ 
¥$¥«tTC <*T ft#spr fsror *hit wt t 
fiw  if OT *  * f  «R T ^  * t

ftnrr *r t$ I itft Rww
| fr  aft to v * it* t  fkr$rvfR| to
*t ffffiw  ^  f^TT «TPT I

% *re »g€t %
f f t  if «F# V77TT $ I aift ITTT ^

$iWl<i % ?ftn f f #  | *ff <r*
A' ^nfciT j  f r  ftr€t *rfro «tT f^r 

qfatr ^t ift w  if ^  *P^Kt «Rlf 

3rnr i f*n^ if*ftt*r*r if ff^  sfro  

tflr f%£t srfor % ftw »  tt 
# «n v^ ^  f a  *ft w ( «  
4t <rf | wffc ff^ nfro w  vt*t
|Q<|| W  ¥1 fo"l»HI
^ t  •P’Mt s?5? $» *ncnr tr% $,
am m xft ?i**t % «Rife if

5t tpt ?fr «rĝ  h?t 
ft arR i i^t ?TTf % ftr€t if

fn rrr pr *rrft jAh $m t,
WgcT S’TTCT SHT'ta' ft^  f,
^ft tffVRf fftft f, ?if^ vr w  ft^rr 
| faRT fT  *̂ 141 ^m r T^TT
RVcTT | I W  9«lf ^ f*T % ?wtw
»̂t ^  ft> ffw ^dro’ <ftr f%nt trfro

% VS qro q i  Jn rr
iftv VT f iw  anw I

?^t ?Rf % 5ff»T T ^ f T  fllro ^  
f?w aft ^  Hf fip ^
T? * irtr Vq flTO V «far ^  T #  
arw « f ^  w tr^r#
WTRT 5I f̂ ft^IT I fM flv

f^rft ^ HY «nnEf «R 
tfiRT 'R  «TPft P U N IS H  ^  «fr, 
TO % MW<̂ 5 f%?T if «TT# TT
# r  spft̂  f^n *rtrr | i

^  whr xfat 
% if q f wft TfHt | ftr warpr 
^  I  ft; W  w i t  wt
lit** VT ft, f*T ir ?K
ft?ff if W\ < m  5̂t | i
«nrr ^  *r̂ t% vr iftar v  ^ tw
?rt <ft to r̂ fWr fv iphi<r  
*if vx  ^ r r  J  ft* fs*ft ?r>
^  »jrer*wt ^t JT  ̂ *flr

 ̂ I
CIT »JTO fT VSTW

t  I *i r  a ffM  f% ^
^  % TPTf ?r? *ptf nr̂ V

^R ft ( i  ^ f  fo^ft % ’ i î *t>̂ ?K 
ftjff if ***$ ^  VT f ^ f  vpft 
^ i f  *rc «tt fR>^t | «rk  t o
% WTC 5t *TT 5ft̂ r fet TT

ar#u i ARf ?r 5HTCT inprar 
^  ^ i f  % ^t ttPmfzff % ^T%3T

^  V T̂ ft *»ii<4*) I «M<fl
%&$ % if ?jd Il^t # r  *K

^  «T^ ^ I



4t
vw $  %
^ 5^ T*1 jf I ftf *t

f i f r i f *  ftn rr »p j t  $  %  ^  f a * r
<IT ^ T T  3f^t T T  ^ T P f t i  S T F f t  
^ TO in OT % 5JTRT I
*NY z& m  | fa s% **
* f t  «rnj; f*F<rr ^npr ^  t t  ftp q r r  
ni<*ft gt i to tfOT ^  | 
ft> sff ^ R f % i n i
«{t, o t  p̂ t  ^ P t o t  f r o f a r  « n  f a
f*R T  ^ 1 ^  ’I T  M M  <(^0 f R  7><rl 
i f O T ^ ^ S r t f t T O f i r o ^ t  

f*PTT ^rnr i f s r f t  ^ r  
f c f r T O f ^ * * 5̂ ^ ^  toto*  
* m r  |  i t t o ,  w t a r  z t t o

fa> OT *TT <11*̂ 5T  ̂ Îm '•ijsi 
<R <TW *TT OT % *P*T | I
*PTT OT T7 fâ T t̂ TTf »Tgt ^TTt 
rft ^ r  € t  snr^t ' t t  s r jt  <it t N '  *t  
?r  ^ t | jPw<P5r r̂eff r̂ 

Tt srtar ctto fâ PTT qT 
^ T 5ft ^  fa%»IT s fa  ^  OT
Htm %?mr ^  ftm i
•PT ^TJOT j[T*TT *n % 'S
*t ^  % ot *t
^  H7 <ftTC 3TTO ^  fa % *rr v r f f v
o t  % »jjft *rro vr fafrc faw  
*iff ^tft i ?*rfat to  q;*£ % zqit
1TTO *fa T  STTO 3T*ft W X 3T
o t  ^tnt 'it ?ft v.hiI ^rff?  
sr^r ' t t  q r *  % w  * t o  f f  i

to % r̂nr #  tfaP m  % 
Jr >ft sr* ^ t  ^ t t  £ fa 

«rf^T *tft w t tfafrOT | i
3fcn ^  % *T3f fa*n f a  ^ T  'TT
qfa m ot % *nr fCnt tt
app^ ®FT t ^ W R T O T  ^ T T ,  O T t  cTTf
*r̂ t tk ^r^r^gFT i r m w

OTT VX ?3  5TPW I  ̂o o
m*<rnnl *ft tp» «r t

«W«̂  % W  OT *FT j f t

^  ffT̂  qrc ^ hih <r^,
3T?t «TT t̂ TT4> «FT OTm UTOTT ^  
•Ff f e n  srr^n f v  a t tfx~
f^rpH w  w<*ft $ i
^  *rte^ « f t #  gfqxn rl, f a r
S ^oo nrfw  | %tt*
pH 4 ( V̂ T̂ fr OTT̂   ̂ flJJT?
HliiT'Jl % f ^  5TTft> OT ^ 5TTW ^ 
v fh € tO T  ^ I
^ 5t  ^ T T R %  7 ^  ^ T T  t r ^ r

^TTt f l  |  f a r  ?FT ^  'FPKT 
'Soicl %f%»T 3H|r 5R> *i‘T'ti •FT 
« 4H  f  f*f> % T̂Im fit
t f f f ^ r H T  % ijarftnr f  «ftr ^ f t  

T̂ OT % fTW t̂5T f w  3(TW i 
w T ? w  J r f t  ^ F r f ^ T  |  3 7 ^

59T5TZ 5»T 3TPT OT
Tt ift ?Ti «|5t rT̂ cT tm^THT ifHT
3trt ^rf^ %ffr ot % ^  5ft ?(>ir 
fm  ^  ot 'ft trj-̂ m̂ f 
% OTwr ^rnr sft *rrsr

^  ^  3 ^ f t  5 f T ^  %  O T

»ptt fft it? Pt?t srretr cr*-mi4)J( 
<TT 5=TT*̂ JT̂ t ^TT 3ft OT % 
liU^TPft^ *t ^ tf  <KRT5T »T t̂

i fN>̂ T ^t «rrsr <ipt

Tct t  «frr sffrrf  ̂ fwH vr 
W  f ^ T  5̂t  VPTfOTT OTTt f f  f  I

■NVn %n$*t far % ^nfm ?
^ST *T  ̂ VOTT ^ ^  K kicmI %
^  % % I f??T % ^  4t^ fT^ fy

»rf t  ^  XlRo | I ?T #
?/?K ^t »rnr | i w  % *m 
^ «r  % q? nt *r=T f% ?̂ 5i?r 
? f^t sfrr sfr JfnfiTOT frtftOT «rr

^  ?o f?q 5̂t 5for fiTppft ^Tf?t 1 
ar|t to  ^kit ^t ir? fe#OT |
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ĵfPn f  TV yTrnc m  V TOT 
I P  9T «ta *^r m m  | i $*f 
^^RW f  I w  nra «nj% f t  
<j*miuk % f#t 9^5 *nrar ftnir 
f^ u  *tt »ftr *ni# qr *rt*t 
^ T  $ I W3T aft $ *ftar crew 
1* h f  % f r t  if TO *TFT 
f^T «JT I TO m* % aft 5̂T
3̂t ftft qr qvr fc to vt #t fif 
*¥* jftnr wfft? to
5T*r % »i«fT *r? m*$ ^ r  ?a *rf 
| i *fk srft t o  ?*r i& $  vt
<ll«J«t> «tal»H ^iWli ?3^t
&t % f?nrk % frra- s€t v^fwT 
TSRTt I  <fk w  jf *?T»T ^  *Rf 
f̂t av* fif 3fFT Ĥl 5̂ " I

Jf t̂q? »ii5e.*i %dt*̂  % 
tft | I f  *t rft TO *  *t pr 

% sff?r % ^rJfyfer cforo^ ht?t 
% ^  l̂ft?*T <siti •(Irff 
% *T̂  if ^  *T? T̂KT ft I f«RT
If if n? sft^m fen
$ ft? fTO *?»pft if ?00 £T*qtt
to# *fr qr *nfTO tT̂ r $2fr 
SffaT?* qr̂ TT I f»T % ?00 ^R#
% TOFT |oo q ^ r  CT ftft f  |

% ^(Is 5̂ ^ ft* VnT 5̂ f 5TTf 
if ftre ^tRti *<# $  

^ r  * i#  srft, v*5ttt
TO# gift I %ft̂ T 'foft TO# iJTWti
to#  ?tt? qr ^  ^  $■
% to n̂ar?fr if qrnr q?T h  i 
S#t a r ?  q?*q#t s?r 
ffrlT, %ft̂ T ?Hfn> ftqT 'Sft ft? fTFTtf 
*## q5t TT ^  ft*r I TOf?tf 
im  ^r^rr % ftr ^  =Ff ŝrnr t««
«r^# %, ?<>o q # ^  q?r fe n  r̂rq i

is  % t̂? ?RT5r irftvsr tT* «fTT 
^ i fo?r if *rf JN t^ r $ft? i> ^ i41»( 
vt irftw  tTj ?(t 3TPT I ^  ^

t ' ^ H  v m s  ^r M  
t  i «?v ^  wrt If t  ft? ftiHIV ftvr 
v t  tnrtr *f ?!| ifW f iff tv w  ijv  
^  t, î h: i% *m ft? ^r? ^  
*nq> wto' % ne^nr ftwr Rpt arw 
mft? qg q u H  ft^ft f . w  ^  f t w i

»T T̂T 1̂% | % OWPTT
'TT fT ^r^TT ¥V zm r r f  f  TO# *  
ftl# ?ft q 'r f  f t  w
ft? t o #  ^  $fa*frir v t  f̂lr t o  

fturr r̂r# «ftr ^■f? ftw
f t  irfrô T ^  fipspft T̂ffCT I

wrerft *ir? r̂ f^r qr »rif 
w# ttht | ^  srrftte qjy % r̂% 

fwrtt flsrfrsr 

*r?  ̂ ft? «rft qr f̂t qt̂ r «ppt
f f  v t  srfaf?  qj» fenT

*pffft? IT̂  >ff 5̂15T qrir̂  ^r 
4̂ftrRT THT f t  I ??r ft̂ JT ^

^  f  sft ^rij t̂ 5T ftq*^¥ ^t # I 

3% ?ft 3*r ^ fl|?r % Jftro^r q if s %  

tar ftni | , %ft«r fa r  tft ^
# n  ft? i*  ^rirft % aft >ft s q t ^  
JIT fkviftsRT I ^T vt trs^ ?Rf 
% v d t i x  f e n  oii<i i

•ft TPT ifVT WW : UTT %

ihfftnm if ftreu ^ ft? ftni 
qr qr? «t t? pr ft̂ r ^t

*mT ft?iTT amr, ^f«R  i m  n r  %
<nrnr n̂ft m q^r aft f  qr nr 
v t  q?r ft^T <smra>«nqq?tfB| 

3?r*nr |  ?
5*fftuw : ir| ?ft ^  #t

ift? f  i
«ft Tt*T5WT5n5T : ?TPT % f̂t5T|fa-

i ?  qj^ % spfr % ^ r ^ t ^ f t ? ^ 5̂  
?Wt ?

jt? f̂tz%T?r ^rr^-fT?
«ft 5*rftirm : jrrftfe »#» H>t 

» i5̂ t jtFTtito# ^ « mr f̂t5TP[



e
fa* v.0 5tt

wrnr f  ^  | i
*  ^ r r  jf K« Pntft t o  v* * vk
*t *R  I

•ft TUT 5TVT HW : IPR Vt(
5TT ĵ *rrterft?

•ft 5*< fw w  : *  f a t  »Tf *TW

’ft t n ^ t 1
•ft TTO 5 m  HWI : TT VRT

v f t  w*rr f t a r  ?

•ft g*fw w  s *m5fe % «mr omr
ft̂ TT I

• ftm  w t w w : < R ^ # r ^  
«T5 v*nf $wftarPT ?

«ftnrf«r* wft: ^[?rt9Tvn:^T 
*r tft $ iisfcptfimn ^rsrnr
^ <ftr ?Tf ftcTT TfffiT
V* ft JTfW «R % |3Td JTrt̂ r JfaroT
n it <*w «ra# far ov Pew

 ̂ t %PF"T (JT Vf>i 3pTT ft
•n# i t  P r  * t*  «nm  ^  x%tn 1 1

Shri Khandubhai Desai: I could not 
follow  the answer to the first ques
tion about the power to Government 
to apply this A ct to even under* 
takings employing about five workers 
or so.

Chairman: He agrees to it.

flhrl A bid  A ll: He says he would 
welcom e i t

•ft rro starwm: Pm tf *«; (^) 
if *fr *rcr Pp **rort ft# t* t n̂rt 
TT ft̂ TT ^  i w  % WPT 
<pr JTf wk Prcr srnr fr  h r  ?rk tt  
t  vr gwr qfan, wt w  •rrr 
«pt ^  ^irrsr ft*rr ?

Shri Goga: A ctually, it is an Inter
v a l between tw o duties; it is not an 
interval of rest but it is an interval 
between tw o duties; and 10 hours are

at least th e minimum that w ould b *  
required. Suppose I com e in ih *  
morning for duty, m y next duty m utt 
start ten hours after the term ination 
of the first duty, and not nine h oui* 
after. That is the purpose of th is 
suggested am endm ent

•ft gufrmw : €. t o  aft twtt
» R T  I, vt #*P3ft V* It PPHnfr
f t  *pfltft $  v f f p p  q s r  t « r  zA

fa% «TT<r<!JT Pwt
^ T T T  'RTfl'? i f  *T f a  %  'T i m  
f * W  I ?ft * f f  *RT?T I  f *

ftar i *rt w ra  «w-
«r*ar qpft *pft v*=5mT# ? ? , RY 
w i t * $ f t f  i fa<r f#  wfa- 
fa* ftar ^rrfft i fat ?®

TW $ l^%1T5T(TfTRfJf^r»t
« f t f r  * f t *  v r  P m  <*pt * r k  « < r *  %  
WT5 *ftyr *rr vttht Pm ^

•ft TPT SiVt 1 W  : ^  *f
TOTsr JTf | Pf »nR vtf ^fT $rit ̂ »rr 
i f k  f r P r t f t * f r
?ft ^T^Jf 5pTTT5 t̂ t̂ ^rWt t
^ fH  qcrenr Prsrr % Pf wfwa: 5f
?ft 5R ^t% w h r? fvtf fjftfi vr 
<jn?ft | rft ^f »r€t 5f ?prrT ?ft 
arRft ?ft fw ?nf *?t ?tFrt̂  
^Rff *f *<ft fWt ^Tff  ̂ i 
?TTf arrc ?ft •rnrvt wr vt<
^rm r ft»Tr ?

Shri Ishar Singh: It is already 
there in the Factories Act. <lgtf

If ^t ’R^t tf *ftfr 11 «nrr 
vtf vnpft ^Tft«Rft«ftT^r5f vtf 

frPrv <tt ?ft ^f ^*nr ^
ffe ft i

«rt i offf th Thr jtt
TTT ?r «FT f , wnr «R
«PT^T «PT f a r r  ^TT^TTT ?ft W J
w t W  fr fP f T T  5 ^ t  f W t  ?
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to r t  G o fa : The main object o f this 
B ill is to look to the w elfare of the 
workers. Unless w e m ake this clause 
specific, the w hole object of this B ill 
w ill be defeated, and the employers 
w ill split up the concerns into sm aller 
units em ploying just tw o or three 
workers, and see that the w orkers do 
not get any benefit, and the result 
w ill be that the measure w ill become 
a dead letter. That is w h y w e have 
suggested that the lim it should be 
removed. Otherwise, there is no pur
pose in having this measure passed. 
Government have undertaken that 
they w ill provide all the facilities even 
to a single worker. But the main 
idea is to avoid conflicts and to see 
that the sm aller units are not put 
to any difficulty, and that is w hy it 
has been proposed that the provisions 
of this measure should apply to a ll 
such undertakings as employ five or 
more workers. But the provisions 
regarding w orking hours, w eekly  rest 
etc. must be applicable to all workers. 
The number 'five’ has been suggest
ed w ith this idea that the employers 
oan form co-operative societies, and 
that w ill also help in avoiding break
ups etc.

srayfar : h ^
^prr jj i ^

$ far vt % TTRff qr artf
WP3RT 3TRft
fr, % fat I

«rO*l It «Tfa 3T 
% f?W % fat *T?T <TT VPftSH VT#

litftw n rn r 
fa o t

90*1. 5 ^  •
Shri Goga: If the services are sea

sonal, then the workers are also 
seasonal, and their hours of employ
ment etc. w ill also be governed ac
cordingly. Casual labour is employ
ed by so m any concerns; w e never 
object to such employment.

: irft xttt

W- w t N wq r r f t % i
*rfic*r ^ wk.tt^tt 
t̂rtt t  i ^  r̂Wr vt Tf̂ rr p w  

VT̂TT  ̂ *fl< w  *PC ^RT

m ?

Shri Goga: It must be applied every
where. It m ay be that the services 
m ay operate for only seven months 
in a year or for a whole year, but 
this must be applicable to such w or
kers also. Otherwise, it m ay be 
pleaded that the service is only for 
about seven months a year and is on ly 
seasonal.

«ft WHTT JTWPft : *  Vpp *r*T*T ̂ 1  
i *ttt t  vCTnm fa % 

**TT% % ifteT ^ M W  
$ i %far*prc^T?*r 

If fafrcr 
inanWt

$ i
VS ft ffafajpTCT WT

•ft ^ t  *TTT *Ft
ftm, 

t,
wtt?t ftfrr? qwtf^Rr ^

^  f,
fhSRW ib b y m  *fl̂ T
vfcm
HTf*T^T^t #  Vf, f*T
?R5 % VTT 5ft £ rfffa ^
Jf f.fis<n»r«r fafam
ifa  o t  % ̂ rttt| iw«PffnJT5 t
fa ^  T̂̂ W ^ TPT-

h fa
% f̂ w, w<4npr ifhTJTTWe 

w «r i



o m i  4*nHiO : art 

srt faw vr f̂ir 3! 'm ft  fair
5TTCT =*rf^ ?

Shri Go*a: It w ill be necessary to 
have the arrangement in writing. 
The idea is this. Suppose there are 
about ten concerns in Delhi, sm all 
concerns, they can join into one group 
w ith a view  to avoiding competition 
amongst themselves and so on, but 
when the question of w orkers comes 
up, they m ay split up and say that 
they are two or more different units 
and thus defeat the purpose of this 
B ill. So, it is necessary to cover 
every  w orker whether he be em ploy
ed in a concern em ploying five w or
kers or in a concern employing more, 
and he must get all these facilities.

vr ?ft f̂t «rr*r Pr>4i
?

Shri Goga: W e must safeguard
against such a thing and see that no 
w orker is put to any trouble. If it 
is a mere verbal working arrange
ment, that w ill have to be safeguard
ed against.

Dr. Shrim ati Seeta Parmanand: It
is very  difficult to understand w hat 
the witness is saying. Unless he 
speaks a little more distinctly every 
word, w e cannot follow  him. If w e 
are to follow  him and then put ques
tions, then he should give a little 
more time between two words.

Shri Snpakar: I have understood
Shri Ishar Singh to say that there are 
certain amenities which are provided 
in this Bill which should be of uni
versal application w hatever be the 
num ber of transport workers em
ployed. But he has not made any dis
tinction between those clauses which 
should be of universal application and 
those which m ay be applied in those 
cases where the number of transport 
w orkers are 5 or more. May I have 
a  clarification on that?

Staft 0 0 ft :  That is already provid
ed in the amendment suggested tit 
page 3 of our memorandum.

Dr. Shrimati Seeta Parmanand: I
presume that the witnesses who have 
com e are both for the private and 
the public sectors. I w ould like to 
ask them whether they would m ake 
some distinction in the conditions for 
w orking— between ithe private and 
the public sectors— and w hat remedies 
they would suggest for effective 
inspection. I w ould m ake m y point 
clear.

Motor transport by its nature is 
such that the hours of work, though 
laid down by the law, would be 
difficult to control, if a vehicle goes 
out of order unless there are relays 
of drivers. That is, there must be 
at least two drivers at a time sitting 
in the transport. Even under the 
present conditions, with one low paid 
driver, in the private sector, due to 
want of spare parts and the vehicles 
not being up to the standard, diffi
culties of frequent breakdowns are 
arising, and the private sector is not 
able to make reasonable profit after 
the vehicle becomes a little old.

W hy should you yourself have not 
put this question to you? Motor 
transport is not like other factories 
which are stationary and can be exa
mined at all hours during work. Have 
you put this question to yourself 
whether the implementation of these 
conditions, according to you, would 
be practicable because the private 
sector a ^ a y s  works to the detriment 
of the public sector and for competi
tion by doing things below norms? 
What remedies do you suggest to get 
round this difficulty so that the in
dustry works in the interests of the 
workers both in the private sector 
and in the public sector? Would you 
alw ays suggest two drivers so that 
the hours you are demanding can be 
really observed? W hat generally 
happens is this. The vehicle goes 
out of order in a certain route just 
beyond that hour or a ffer having done 
a little over-time. This is m y first 
question.



t f t f r f f T f t l f  :  W #  f l ^  t  J r f t  «T#

fa  faffts JT̂ f T^ft 5TT *PF-ft I %nK 
Vtf t^TOT | eft t  ¥!££t qq#
’•ft vzrmr ff»f vtr *nff ft *tpHV i
W  ft MfVi<i> ^HT ft JTT 3T?t? ’RT5? 
f t ,  ¥ ^ t  W  f a f f t j t f 'T  
j f  5T^t f t  T O T  I f t f t  eft 9 f t  55
$ fa ?ft STTStj ftfHT qfa <Tf55W #f2T 
^ l*ft  f t  %  II^ iim I'H  <TT oTt'TT I
<TfT ?R> | % JTsIl tTDgrPR ^t
r̂rft qr ?t t w  src# f  jtt f̂lf, 

f f t  ^ r  ftt  m fs w t <tt 3fr %  n r #
¥ Z X  * t  f f i f t t ,  TT J j  p - V t  T % J  
f  I ^ T  %  3  ft ■; %  f^RT
V ^ T P I X  #  w  W M  *[f J T T t  (JT'fr I
* f  ?rr# *rr?r fsrt *rnfr -axr? 
t, sarft ^rfftrr «rcft | 1
^ f f  5T^T 'TTfftST :' •'7 fR>?IT
t  I 3*T f c f f t  i f T  ?  i^T I  -?t 5TTcft 
$ 1 f̂arft%ft5Tff»rf^pT ? t rr^TT | 
fa ^  *nf*rc> 3 *r r f t  *srrt?r *m *p t #  
*n ? r ^ r ^ t  #^ftr€t?cT?ft $t ^rreft |  
f a  * J f  5*TCt *IT ft  #  I jr P T T J  «F1
«t? t q s *r §  1 it?  * m f t ?  * t

 ̂ fa f+y <3Tf *R 
fa*TT T̂PT *ftT fatf 37f ft 3*T TT Ilf 
ife  5tpt f t  1 A smmcTT f  f a  s fe fa -  
^^1 W i n  T l  WS ^j^lT «f>*i

*nrsr^ ft m r  ^  ^ 3 7
$, ^ im  ft, fanr ft *ft spT M ’ 
«rp *fr*r ftaT $ «fp#
|  I f a f M I  iMwM* S|»t T5»r
# 7 ftr s t  |  i

l)r. Shrimati Seeta Parmanand: You
have suggested an amendment that 
the word ‘persons' should be put in 
the place of ‘workers’. In all Indus
trial legislation anybody who is em
ployed in the industry, whether he 
is a clerk or otherwise, w ill be in
cluded in the word ‘w orker’. So, 
w hat is the special point in putting

the word ‘person’? From that J>qint 
o f view, in the case of a canteen the 
word would become vague and would 
include anybody whether a clerk or 
a worker or even passengers and 
thereby there would not be any 
precise limit laid down and the num
ber w ill not be properly regulated 
I do not see the force behind the 
amendment you have suggested.

ftTT fag : yff 3<MT<=cr *T$
$ ftr y*shr Vi** <rfor i f  v  * £ q **r- 
1for 1 fRKT wn* ^  «r fa s^ fti

5ft f t  ^
<rc ^  1 ^

«rtr Prf̂ FFfhH 
TC ?>TT, %FTK

% w m  TTP̂ mfhr fen
f̂t T̂RT 1T̂ [T t̂<TT I

Dr. Shrimati Seeta Parmanand: You
have taken objection that Govern
m ent have not observed the I.L.O. 
Convention No. 670 regarding hours 
of work. I want to ask you whether 
you have studied this point. Even 
those countries that are governed by 
A cts or Conventions have different 
hours of work according to their 
conditions of w ork— so many hours 
within such limit. Knowing the con
dition of the transport industry in 
our country— and particularly the 
private sector which is not very big 
— is it easy to control by rules and 
regulations? What would be the 
harm if, as a beginning, w e have 
hours of w ork according to the con
ditions in the industry, especially as 
no suggestion has been made that 
there shall alw ays be a second driver 
provided in a service where the dura
tion or a route would be the exact 
number of hours or even one hour 
lass than stipulated or prescribed? 
Unless there is a second driver would 
that be possible in your opinion to 
run that motor transport in a proper 
manner?

«ft f$TT faf :$ST *nf f w  
Tfsft*t?t*ff»r ^ t 1 1 ^TTT^t
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^  * f yvs  $iwti
f t  wff *  ft T̂ I SPfTOT
^  fep̂ ft 3T *r3rw Om ^t ^t >nfipit
’W Tift f  I 3jff flTfr inf® <fto

v^nr vr >ii^d ^ ( m<1
•ft ^  Tt̂ fhnr  ̂ ?̂t «N<l̂ rs v̂ t̂ r
*1$' VT ffT '■If *-4l̂ d *ft v*fH 
ftnn 5tt Tfr | ft? 
^r«?Ff^ftwrfi^r | *flr tk ^  
w  $ iRp6W ^5 ft?

qr vft r̂ ^  ft 
fraT HT$o <jt® >̂jRFT %
^mrfNr * f  ^ m r c  ft ^  $, *b 
% TT̂  If TS5 *T fvm 'AMI, *RRW % 
mw’SRTn?^ t  •

• f t  W W  R i f  :  W T  ?t *T T ^
^rtt^q- ¥t amm gir inr?mn |
ft* VH ^n*H .iTfif Hf VTiJjT TfH
% wt£ ffNf qr ift ?n^
ft ^ro^n i ^ q f  ^TiRTfnpnf^wN*t 
f̂t Wtrsnr fen $ **r % *

«TT 3ft  ̂ !T«K VT«n?S*I I  3S<TT
*?m sftw ft *r * t  *prw fen |  
^r vt f2HT n̂r̂ t fiflrft? qfft «rrc % 
<n% inftt’vr v nf grrr* ?r$f fen m 
ftp «rhr ?r^r % ntt >ft w  vt 
^ n t  ffaT *nff* ?

«#t far Rif: Ilf |  ftt
fsft wt «iif*ife srrt̂ r ftnn «n * f tn* 

^r *mtVw it vr?n |  i ^  
<rnrt?vT ^t ?nw It o^hr m f 
ft  **r <tt "*ft *tpj ft i «m  
«Ft$ % qaw* >̂t wra |, t*nwre 
*̂t wt?t | ?ft 3w w  fr  mvft wwra 

v^n i ssif <$t vtf *m 5T$ 11

Mt 13TTT9 Rif : *rrr%3ft sftai f̂i 
TWT t  TO H» <IT i l w u p
fm nnt»f ?

*ft<nrRif:«nrcJif*o%*»r
WPJ «T̂ f ftWT ?it ^WT >̂PT5T *nflf 

Tf?n i ifn *£*i *if $ ft* ^t hk qta 
«^t^t ^  tw  § ^  tc w]; ft^ 
viffif i

«fti3m3ffef v,o
r̂ ww ^  ?fpff <re ^  h wt 

im  ?r#T 5»t ?

fsirfaf : 3ft & *  fn% fifm | 
T̂% <f%H 5̂»t I

«ft wrowRrf : *m wfw^r nf 
|ftt3ft?»^t|^f iStvOT%,*ra?ft^ i

•ft fflT R'f : ^ t  f5rt f*T T̂f% 
^ ft* f»n^ <fWt ^t wHf ^t w r ftwn 
wm i

«ft *ftm s f*î  ^t «ft Tfr |
nf»^t^ftf3fft«rc«it^%v*i 
vm | ^ff »if hpj; ft̂ n ^rfft

wrrw r<rf: nt wr wrr

vdt I  lift ’rt'r % «HFH % TXT f% 
ft̂ T »mT ?ftw ?TTf ̂ t 

tflr «ft ft  if  5ft*T f ^f W GTf
<t t̂€t «{l€t faw it
»rK % «fk nr JWIT %
w  VT̂ T % fim A ^t vtfw

<ft f5TT Rifr: w ftw  % %
3tft$ % t ftan | ̂ wt vw m  
HT WcTT I 1 trfw «pj€t WRF,
«frtr en?r fflrf % <*tt ^  
tw  | * f vt ftraf ?ft jpai 
j«5 si %nxm ^wt fW n i 
fertt f»i% qf niiiihE



u
Sf $ fa fagm

w$fd ^ rrar^rr vtvrr-
tfkiw^ta T̂TT «FTT V̂C, jftrffc? 

^FfN* ^  ?*T ^Tf %
f̂ \T«TT *fnc *fa, ĉHT ^4*fd

5R5TT *TTf̂ T I

«fV fas : ^fa* wr *rrr
^5 t  fa 4̂H*)d
^  «rk *5  ytgrrtfa r ^
*rht | ? sr̂ t qr *«
%«f»t ftr?
w %  <mr ^rf | ?

«ft f  5TC fa|T : g*T% «ft WSH fan 
£  qf* tf W  TO# *hlT £T**T
^f T5 % ^  f̂ ^r frtfta
^  snrnrc 1

«ft nrfw **ft : ?> f^rft
w*ft T̂pft ’TTfir̂ ff qr t#  srra
I  ?

*ft f  5TT ftfl£ : *FTT St tft *ffa 
**T ^Tf^^rr^T 
*ft Tt |T?3T W  ^  f  I 

«ft *  rfiw trot : fsR nrfatfr <rc
5t fT?TT 1̂% f  3TOT WT TOfê r 
$>rr ? 

«ft f sit ftqr : ^ft irrfftf *t
M<ffd̂ r m <̂ <i ^tt Km qr
JT̂ IT W  3TT% £ I ^l«ld< W=ft 
>̂dl qT V̂ rVxTT-f̂ t̂i 5̂T$-

fewt, r̂raft
<rc st fT̂ sn: ttrt «fhc f̂innc 

*?Nf c*iT5 *£t *rrf?tfr qr *n%  ̂ i
w\*m  tf*nrr ^ r  
*gsr *r ^  *r*z 5ft f  1

ww fk : imvr h w
$ fa irffasr flftfirfU *ftr in*tf %tto 

^t f̂ TR" qfa ft ^r qr wpj
*r fâ TT r̂nj F̂fSt *ftr *nc 

f̂t «rnt ?

S hri Goga: W e w ere feeling that
the facilities should be available for 
a ll the workers—-one, two or three. 
But it was only w ith a  view  to come 
to some agreement w ith the emplo
yers and also to see that the indus
try  is run efficiently and without in 
terruption and breakdown that w e 
agreed to this proposal. If it is made 
applicable to all the workers, w e w el
come it. We w ill not oppose that 
step. We cannot sim ply ignore the 
industry. But there are certain things 
which can be made applicable to 
even one person— working hour*. 
Paym ent of W ages Act, etc. Our orJy 
idea is that the industry should not 
suffer im mediately under the Act. 
Secondly, w e have demanded a com
mission of enquiry to enquire about 
the whole industry so that the Gov
ernment can go into the condition of 
the workers and the industry and 
then form some bigger viable units 
and rem ove some of the uneconomic 
units, and also can take some steps 
to guarantee our rights, working 
hours and other w orking conditions. 
We are not at present worried about 
medical aid in the case of a single 
worker. But if there are a hundred 
workers, surely there should be suofe 
facilities.

Chairman: How m any persons are 
employed on one truck or one 
vehicle?

S hri Goga: It depends upon the
service. Suppose it serves only 10-20 
miles, there w ill be one driver, one 
attender and one cleaner. G enerally 
vehicles employ three to five w or
kers. Tw o is the minimum number.

Chairman: W hat is the cverage
value o f a truck these days?

ShU Goga: About Rs. 40,000 to 
Rs. 50,000.

Chairman: Can you tell us the
average profit per day, w eek or 
month on a single vehicle?

Shri Goga: It depends upon the 
routesi O ur experience shows that 
a person who was owning only one 
truck last year has got two vehicles 
today. That shows that there is pro



f it  Take the case of Ram* Bus Atav 
tfc e  in Delhi.

Chairman: There have been some
who have been wiped away or thrown 
out of business.

Shri Iahar Singh: That is a very
am all percentage.

Shri Goga: They are form ing Into 
bigger units to curtail expenses and 
increase profits.

Chairman: Can you not give us 
any idea about the average income on 
a single vehicle?

Shri Goga: W e cannot give any
specific reply. It a ll depends upon 
different routes and different condi
tions.

wrfw : 3ft 
| , f5R  % qro «r&TN f

t«F ifyfan «re irrnft
vnr | ?

•ft f  JIT f a f  : <TT SRT *IT
ms t

Shri Goray: The ides behind leav
ing this particular group of operators 
out of the penal clause? is to enable 
them to run both passenger and goods 
services outside the established routes. 
You say that the State transport does 
not reach every nook and corner o l 
the country and, therefore, you w ant 
to encourage these people to open 
up new  routes and take goods from  
the respective places to the mandi or 
carry passengers. If we make these 
rules applicable to these operators, do 
you think that a large percentage of 
them w ill have to close down their 
business?

Shri Ishar Singh: A re you referring 
to the whole Act or to the provisions 
regarding over-tim e allowance, duty 
hours etc.?

Sh ri Goray: You want to leave % 
particular margin for those people 
who are w orking on the periphery, 
not on the established routes but in

some remote villages and place* life* 
that. Supposing you make al) th ^ e 
clauses applicable even to those pm» 
pie, is there a fear that a substantial 
portion of them w ill close down b e 
cause it w ill not be possible for thqm 
to cope up with the provisions of the 
law ? Just as Shri K aldurgkar point
ed out, there are a certain number o f 
routes which can be worked only six 
months in a year, not because the 
operator is unw illing but because con
ditions do not permit him to do so. 
But if  you w ere to apply all these 
rules to that particular operator most 
probably that operator w ill go out 
o f business and thereby cut down the 
proportion of employment opportu
nities and all that. So I would like 
to know  w hat w ill be foe proportion 
of operators who w ill be forced out 
of business if w e m ake these rules 
and regulations rigidly applicable to 
them.

f  JIT : f fr t f  St 

% snft if t  I tjsp
im W  % 11 #£

MOfMd RTC I
MTT Q- SPT cTC* 'dn’N +IH

s r r c i f t f e f t r o  
f . l

Shri Goray: G iving them some 6ort 
of a  retainer.

^  far ^  xm  «r-%

^  n̂FcTT I
vrgr  ̂ i

T̂TT I
% f 3 
m  vnr % i rr

fftx irr fW  'R  «rrcft

i tx f^r
^  ft witct vt w z  v'm  ftwmr 
{  3*% wn aft
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t o f  % ia r  $?f t  w iftw
^ T H  »f ^  I %m  t *
t o r *  *k  \r\ * i  v t  *frr ifta r  
f f t  9T  *nftra? ^ r * t  w hRCTrr  
* t *  5fr *n f^ p  wrrJf 5T^fT$-
W I ftft 5TT5 % * t  W rfhR ?. Wff
T f̂nrr w t^ tv t iZ  m w  * ? * *  
|  ^w% ^  Ir tft *rgt ^  * r  w r  
t  i %fer *t sftcsart $ <r?r̂  
«rwf *r V r f T w  ?r ^  f > ft  1

•ft f * * p ft  : f% trrrtt j a t  
*mr fj^r % frs?tf vt ^m nr 

f  1 w r  ittt  ^ 1%  fa n  *ft v t f  
tt ŝp% f[ ?

^1 {w\ Rl  ̂ ! *̂TVt
f^r?nn *rrff<j 1

•ft V*TTV Rif : nn% *Tf ?«T5H 

Pm t  ft? *t sm?tff to  wtor *it 
v t a r  f  4ftzw *n?r w r  

*  ffTT f t  arrcTT $ I WTT % 5* ^  
<r^ »JTrwr ^  q ft| ,  *n < P tw  

It* m* H$i ft?<rr |  1 f r̂r 
mwr *rf £ ft? »m  snrlff
Wt*TX TT T̂T ?TM f̂aff*T ^o  ̂ eft
«pj% t o ^ o  f t ^ T r « f t r  3 3 %  *p? 
so  f t  '>ti|̂ ,ii 1 *qr ?ewi 5iTi,?>J Mi^^d 
«ftTC ?

•ft fsnr Rif: ^rfor  ^  |  ft?
Wft WT V 5X?ftiW TT ^RT5T
|  eft tp? ^  »ntft q r*n r f w  
VT yid  JTT V16 VK*ft VPT <t>  ̂ ^ I 
d tr  * t  sn f Iff <pr5rpn: f  ^ r%  ^ ?  
«nft *r  *t *rr tfta <nr*ft vnr 

f ^ r  f  1 w  arrf & * f  ^ r t  <rrft»rrf 
< t # * ¥  #ST |  1 w  * * f  % 
w * t  f^?r ^  ^ t  f t ^ ft  ^  * * * f  % * t  
fc f f  ff <p* s r i ^ r 1; ^vsoo

?r> f * r  a v  *ir.^» H-*rr

I HTTT ^ 1  PlVRT VT

^ptt Yrn»T 5> r̂raT ^1  ^  *nr.«!re 
^tt vriirft?w%?rf 1

^  wirtnf : wr faNr 

T̂TFT ftlW ^ R f̂ FTO’ ^

^  WRTT t  ?

•ft f5TT 3ft f t  I ##f»

WiiRi^H fwiH tt ^nn
f ir o  ?t arraT ^  1

•ft VH7T* : %ft»̂ T ^T «l?t

^  5f f̂̂ rcr ^rwf ^t^r^Trt  
% ttht *r?3T |  ^ + 1  >ft
nM  f̂ TJr ?nrnn |  ?

R̂?crr 1

5^rir ft̂ RT
wtr T̂?t ^  I

•ft f5TT f^5 1 3®° 1TM*«>
*H I

mmfn »T̂taar : ?m?r w w r 

 ̂ ft? ^nr crN' ft><Ni
^ • w  r^rR lr «ft ?.x° *pt'w

^  jfjr r r  $■ ftrrn rT  ft?rr | ,  ft? r  ^ r v t  
^aoo ht ^000 ?̂r ĵ»rn»r vlf ft ^rit

I  •

•ft far* Rif : ^  U ft’T^ ^  
n r  *n% f  ^  sn%  ̂ r̂rft

T̂T T̂T xr.% f  I f?T T̂T

f^r 5TIT f  1

•ft m  R15 Mrf vrf : W
fITf 3H« c ^Tt 5?T ÎHT T̂fT ^t anar
I  ?

•ft f5HC Rif : 5t *K <TRT *((*. 
«ft wrr arrnr tp? »r^t it ftar t  * 
fir ^fr ?Tt»ff vt <*̂ T5T dt 
fw ht if 5|#f T5T5TT f̂t?=T f *
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^  $ ft? q r »r.ft Sr sj* 
forr | f*  *rr*r c* ifta *tt 
*nff*rr qrc <ff i t ? wrtf ^ r a  ftnr^r 

sr̂ f *rm i f?tf s*r ^  snrant 
f  fv  *tftf*n*%*r Sr ^rvt*T5»pTBT 

^*rr f  i 3ft ^rrvrft «J«t 2Pw $ *n

3ft TOTJpR $ OTVt ^HT
Ĵ'TTOT »f̂ t ftWT, f% -dtl <. 5Ĵ T

Tt»t3T ^  t U * - U  J f f f  «Rtf

vr ^ rm  jm  i *r̂ t 
gra fts  *nr *ft $ i

^mnqfan^fem -ft
$  fafsrent ^  t u * 3 q *  *rcr % 

w*t fararr ^r% >rra' jsi <tft
<tp* jw ?t nt? i f  fa
^  f%?rr

*ft ^ r

«ft fsrt fi»| : %f̂ R i^r ?fPT
• U fW ^  | i

*ft snfiw H?ft : g T̂T 5T̂ 3T OT 

WTH «(aim %  IJT 5TT i f  vttff
i *T|?ft i #?sirrt ^  sram i

«ft &TT fa f : IT? ?ft f*T <tv

■̂ f »p$ <re*t i

(The witnesses then withdrew)

II. Uttar Pradesh Government 
Roadways, Lucknow 

Spokesm en;

1. Shri D. S. Rathor.

2. Shri M. M. Gupta.

(Witnesses were called in and they 
took their Seats)

Chairman: W e have read your 
memorandum. If you have to m ake 
any additional points or to m ake any 
further suggestions you m ay do ao.

Shri Rathor: On the first page, at 
the end of the first paragraph, I have 
made a reference to Viable units’. 

'T h e whole transport industry in our 
* country has suffered a good deal out

of lack of organisation. In the pri
vate sector it m ostly consists of indi
vidual operators owning one or two 
vehicles. Therefore, they are not in 
a position to operate their vehicles 
properly. Hence, the formation of 
viable units may be encouraged, so 
that the operators m ay join together 
in the form of companies or unions, 
partnerships or co-operative societies 
in order that they m ay be able to 
operate their vehicles in an efficient 
manner and be able to increase the 
productivity of the road transport and 
also their employees m ay get a fair 
deal.

This measure is meant to be applied 
to those operators who employ ten or 
more persons. The result would b* 
that the operators would probably be 
discouraged from forming into viable 
units in order to escape the provisions 
of the proposed B i l l  Even if  they 
had formed themselves into viable 
units, they would try to split up. M y 
proposal, therefore, is that the pro
visions of the B ill m ay be made 
applicable to all operators, irrespec
tive  of the fact w hether they own 
one or tw o trucks or one or two 
buses, so that the motor transport 
w orkers m ay benefit.

A s a matter of fact, in its present 
form the B ill w ould apply only to 
those operators who em ploy ten or 
more persons and according to our 
statistics in Uttar Pradesh, most of 
the operators own one vehicle one 
public carrier or one bus. Therefore, 
it would apply hardly to 360 vehicles. 
Perhaps, the same conditions obtain 
in the rest of the country.

Shri Khandubhai Desai: Is it your 
suggestion that the A ct should apply 
irrespective of the number o f persons 
employed?

Shri Rathor: Precisely that, Sir.
Otherwise, it w ill only touch a very  
small fringe of the transport workers.

In the end there is a provision—  
clause 39— which lays down that the 
benefits that are at present enjoyed 
by the w orkers shall be available to 
them, in addition to the benefits that 
would accrue to them due to the



provisions of the proposed Bill. What 
w ift happen is that the existing 
w orkers w ill have additional benefits. 
W hat I mean to say by additional 
benefits is, they w ill have the bene
fits o f the proposed legislation plus 
whatever benefits they are getting at 
present.

Shri Khandubhai Desai: The pro
posed legislation prescribes the m ini
mum, but that does not debar any
body from giving higher benefits than 
w hat are contained in this Bill. 
Therefore, it is being protected.

Shrijftathor: M ay I have your per
mission to illustrate it b y  an example? 
A t present, in many undertakings, the 
workers are enjoying the benefits of 
leave which are available for Govern
ment servants and which are on a 
very l i b e r a l  cale. The proposed legis
lation does not allow that much of 
leave. What w ill happen is, these 
workers who are already in em ploy
ment w ill get leave on a liberal scale 
plus other benefits that w ill accrue to 
them by this Act.

I have made a passing reference to 
the implementation of the P ay  Com
mission's recommendations. I have 
said that perhaps it is the policy of 
the Central Government that in the 
m atter of implementation o f the 
recommendations of the Pay Com
mission, they w ill not allow  double 
benefit to the workers. If they are 
not going to allow  double benefit to 
the workers in the railw ays and the 
posts and telegraphs department, I 
think the same principle should be 
applied to the workers in the trans
port field also.

Chairman: Is there anything more?

Shri Rathor: I have nothing more 
to say. I wanted only to m ake these 
few  points.

Shri Khandubhai Pesai; May I ask
one question? In continuation of what 
you have said last, I may point out 
that today, under the existing condi
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tions, the private operators do not 
g ive any benefit, whatsoever. But 
under this law, some minimum bene
fits are being prescribed. Does it 
mean that in the State undertakings, 
w hatever benefits they are getting 
now should be curtailed? Is that 
your suggestion?

Shri Rathor: That is not m y sug
gestion. My suggestion is that the 
workers should get the benefits as 
given in the proposed legislation, but 
if  they are getting some additional 
•benefits just now, then there should 
be an option whether they should 
have that benefit or the other benefits 
offered by this B ill along with other 
concessions.

Shri Khandubhai Desai: Who should 
have that option?

Shri Rathor: The workers can
exercise that option. Supposing there 
is provision for leave in some under
takings, they take leave on a liberal 
scale, which is more than that pro
posed in the present legislation. So, 
they should elect whether they would 
like to have leave concessions of this 
legislation along with other conces
sions, or not.

Shri Khandubhai Desai: The leave 
concessions in this legislation are the 
minimum. A t present they are get
ting a little more. That is w hat you 
plead.

Shri Rathor: They are getting much 
more.

Shri Khandubhai Desai: Naturally
they w ill opt for it. Even if you give 
the option under the law, they would 
certainly opt for better benefits. W hat 
purpose w ill it serve then? '

Shri Rathor: They should deny 
the other concessions which they are 
going to get.

Shri Khandubhai Desai: So, there 
are other concessions which they are 
getting? W hy (Jo you want the 
benefit wfcicji the workers are
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already getting to be taken aw ay 
when certain miniinum requirements 
are being proposed under this law?

Shri Rathor: 1 have not got to
quarrel w ith the recommendations that 
have been made in the proposed law. 
W hat I say is, if the existing workers 
are going to get some additional bene
fits, much more liberal than at present 
in certain respects, then they should 
opt to come under the present law.

Shri Khandubhai Desai: What ap
pears to me is, on the face of it, they 
must accept it as a package deal—  
either this or the other. Is that your 
suggestion?

Shri Rathor: Precisely it comes to 
this.

Shri Supakar: I think that clause 39 
speaks exactly of the same thing, 
w hich has been submitted by Shri 
Rathor. It says that if there are any 
contracts or agreement between the 
w orkers and the employers under 
which certain things are more favour
able, then the workers are entitled to 
have them. W hat I wish to know is 
whether his contention differs from 
w hat is contained in clause 39 of the 
Bill.

Shri Rathor: The proviso says that 
the w orker w ill get liberal benefits. 
A ll that he is now getting, he w ill 
continue to get under the Act. That 
is the meaning of clause 39.

Shri T. B. Vittal Rao: That is so in 
every Act, in every legislation.

Shri Rathor: I have made a sub
mission that if you are not going to 
apply this rule uniformly to all em
ployees,— you are not going to apply 
it to the railw ays and the posts and 
telegraphs departments— then w hy 
should it apply in the case of trans
port workers?

Shri Bishwanath Roy: The B ill does 
not concern the railway. The B ill a l
together is concerned with transport 
workers.

Shri Rathor: They are also indus
trial workers; that is m y contention.

Shri Bishwanath Roy: W e are con
cerned only w ith transport workers.

Shri Rathor: I have made a sub
mission for w hatever it is worth.
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